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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

-------

G.A. No. 46 of 2006

' DATE OF DECISION 22.02.2006

Shri N.C.Patra Applicant/s

Dr.]. L. Sarkar & Mr. S. Nath ~ Advocate for the
, Applicant/s.
. Versus-

Union of India & Others Respondent/s

Mr.M.U.Ahmed, Addl. C.GS.C. Advocate for the

- : Respondents
CORAM

THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1.  Whether reporters of local newspapers Yes M"
may be allowed to see the Judgment?
2.  Whether to be referred to the Reporter or not ? 'Yes/}t!o/

3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ?

4.  Whether their Lordships wish to see ti{e fair copy
of the judgment ?
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A | L
Vicefgéai map/Member (A)/(



CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BEMCH.

Original Application No. 46 of 2006,
Date of Order: This, the 22nd Day of Februany 2006,
THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHATRMAN.

Nimai Chandra Patra
Superintendent

Central Excise -

Chief Commissioner’'s Office
Customs & Central Excise
Shitleng. Applicant

By Advocates Dr.J.L.Sarkar & Shri S.Nath. .
- Versus —

1. The Union of India
- The Secretary, Government of India
Ministry of Finance & Company Affairs
Department of Revenue
New Delhi - 110 001.

2. The Chairman -
Central Board of Excise & Customs
North Block, New Delhi - 110 001,

3. The Member (P & V)
Central Board of Excise & Customs
" North Block, New Delhi - 110 001.

4, The Joint Secretary {(Administration)
' Central.Board of Excise & Customs
North Block, New Delhi — 110 001,

5. The Deputy Secretary (Ad.II)
. Central Board of Excise & Customs
Central Board of Excise & Customs
North Block, New Delhi — 110 0601,

6. The Chief Commissioner
Central Excise & Customs
Shillong Zone, N.E.Region.

S Respondents.

By Mr.M.U.Ahmed, Add1.C.G.S.C. o
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0 R D E R (ORAL)
SACHIDANANDAN, K.V., (V.C.): |

The applicant, a member of é.C.' category, is
working as Superintendent, Central Excise (Group-B) in the
Chief Commissioner’s dffice, Customs and Central Excise,
Shillong. His next promotion is to the post of Assistant
Commissioner. - The promotion to the post of Assistant
Commissioner is to be made from Group-B Execqtives
(Superintendent) ofVCentral Excise, Customs and Appraiser
in the ratio of 6:2:1 as ber the quota fixed by the Hon'ble
Supreme Court. The reservation for SC/ST shall be followed
in such prombtion. By an order dated 22.8.2005, 267
officers have been promoted as Assistant Commissioners,
“only 118 officers have been promoted from Central Excise
instead of 178 due. As per quota of reservation 18 S.C.
candidates shall have to be promoted "but only 2.persons
have Béen promoted., . The roster register has not béen
maintained. The applicant submitted representation dated
23.9.2005, but the same has not been disposed of till date.

~Being aggrieved, the applicant has filed this 0.A.

2. | whén }the 'matter céme up for consideration
Dr.J.L.Sarkar, - learned counsel represented the applicant
and Mr.M.U.Ahmed, learned Adél.C.G.S.C. appeafed for the
respondents. Dr. Sarkar has taken me to the decision of the
Supreme Court in W.P.(C) No.651/1997 and connected cases in

- the case of All India Federation of Central Excise Vs.

Union of India and Others and taken my special attention to

L




Pages 20 & 21 of the said judgment. For better appreciation

the relevant para of the said pages is quoted below:-

" It may be noted that as 1long as a
particular quota is fixed by a rule, it will
have to be followed till the quota fixed
therein is altered by appropriate amendment
of the relevant rules. As held in V_.B.Badami
vs. State of Mysore {1976 (2) SCC 901 (at
910)], quotas which are fixed can only be
altered by a fresh determination of the
quota. It will be for the applicants to take
such steps as they deem fit, if they feel
aggrieved about the existing quota but the
filing of this IA is not the proper remedy.
We are not also prepared to accept that the
proposals of the Government of India dated
8.6.88 themselves visualised a constant
change in the quota from time to time. Such
a change, in our view, has to be done by a
fresh determination and it is for the
applicants to make out a case therefore and
take the necessary - steps for such
modification.”

Learmed counsel also referred to a decision of the Hon'ble

Supreme Court in W.P.(C) No0.306/1988 and connected cases in

the case of AWl India Federation of Central Excise vs.

Unign Of India & Others and he has pointed to Para 4 (Page
10) of the said judgment to support his contention. He

further submits that the A1l India Association of Central
Excise Gazetted Executive Officers has reported the facts
and made known to the respondents that the Hon'ble Supreme
Court apportioned the post of Assistant Commissioners in
“the ratio of 6:2:1 to the Superintendent of Central Excise,
Appraiser of Customs and Superintendent of Customs
‘ {Preventive}. The posts of Assistant Commissioner to the
Customs side were allocated to only Customs though a
sizeable number of Superinténdent of Central Excise are

engaged for Customs in Land/Sea Borders not covered under

L~
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the jurisdiction of Custom House. The ultimate result is
' thetvwhile the Superintendents of Customs (Preventive) got
promotion to thaf post in the year' 1894 have become
Assistant Commissioners in the year 2002, the
Superintendents of Central of Central Excise promoted in
the year 1991 are still 1languishing. Therefore, his
contention 1is that reservation of promotion should have
been'done in accordance with the ratio fixed by the Hon'ble
Supreme Court. He further submits that the impugned order
‘dated 22.8;2005 does not follow the said rule position and
therefore, he has filed this 0.A. seeking the fellowing
reliefs: - |

“8.1) To consider the case of this Applicant
in the prescribed S.,C.quota, for
reconsideration for promotion to the
post of Assistant Commissioner of
Customs and Central Excise in scale of
Rs.8000-275-13,500/- from

- Superintendent, Central Excise.

ii) To issue necessary directions to the
respondents to give all promotions
where excess promotions have been given
to the Customs (Apprisers &
Superintendents (P) other than existing
ratio 6:2:1 fixed by the Hon’ble Apex
Court vide order in Case No.W.P.((C)
No.306/1988 both W.P.(C) No.651/1997,
and thereafter alter after review of
the promotion . after cadre review in
order dated 22.8,2005.

iii} To 1issue necessary directions to the
' _respondents to determine fresh quota
between Central Excise & Customs in the
light of the increase in strength after

cadre review during 2002.

iv) ‘Any other relief(s) as this Hon'’ble
Tribunal may deem fit .and proper.”

|
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He further submitted that he would_nof like to challenge
the promotion order because the adhoc promotioh is only for
a period of six months which may expire very soon, However,
he submits that the applicant would be satisfied if a
direction is issued to the second resbondent’to dispose of
the representation datéd‘23.9.2005 in accordance with the
rules within a time frame. Mr.M.U.Ahmed, Addl.C.G.S.C.

submits that he has no objection in adopting such course.

3. In the interest of justice I direct the second

respondent or any other competent authority directed by him

- to consider and dispose of the representation Annexure-C

within a time frame of two months from the date of receipt
of this order with reference to the Supreme Court rulings
and other rule positions those are governing the field. The
applicant is also at iiberty to forward all the papers
includin_g the copy of the 0.A. within a period of three

weeks from today.

The O0.A. is disposed of as above, In the

circumstances, no order as'to costs,
- @

{K.V.SACHIDANANDAN)
VICE CHAIRMAN
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a) Name of the Appllcant..- N.C. Xadieo.

b) Respondants.AUnlon of India & Ors.

c¥ No, of Applieant(S):~ , .
Is the applicatiion is the proper £Oormi-. Yés/£y6A

Whether name & descrlptlon and address of the all the papers been
furnished in cause title %= Yes / Ne . - :
Has the application be'»n duly sighed and verlfled P2 Yes y{

Havc the .Opies duly su_med % Yas /)o:
Hava sufflclent nu*xber of coplcs of . the appllcatn.on been fll’*d .YW.
l'lhether all the anncxure bgrbits ave meleaded s- Yes/ '
Whether Emllibh gpanshation of ducoments in the Lan£ - Yﬁl 0.

His the appl:cat:.on is in time 3= Yes/

Eas the Vokatlatnana/Mcmo of appearance /Autﬁori'sation dis £iled :Yésﬁ!/d.g
Is the appl:l.cat:.on by IPQ/BD/for Rs.s%%&&l?l%& o

Has the application is miitanabla ¢ Yes 3NO. : PR
Has thz Impugnéd order orJ.gJ.nal duly a’ctest od b’"é’éﬁ filédiéf'\"_esg'}p(

Has t-ho legible COpleS of the anhexuréa duly at‘tested % llddwds;y

Has the Index of the ducoments baen filed all“*.wallablc -Yewef‘
Has the required number of envoloped bearing full address of the

rospondants been fileds- Y*:?!é
Has the declatation as roquiréd by item .17 of the formsYes //o/“

Ahcther. the relief sough for arises out of the Smglea Yes//Nz”
Whother interim relief is prayed for i Yes /y”
Is case of @ondonat ion of delay is filed is-it uppo:b'ted s=Yes/l
Mhether this Gase can'lge heard Ny Sg_—ng?re—-'Beﬁd\/Division Benes
Any o’cher poin‘td -
Result of the Serutiny with mxt:.a%ygﬂhe Scrutiny G}erk:

Yo appllesheoA b v
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- IN THE CENTRAL HDMINISI‘RATI\E TRIBUNAI.w GUW2HATI BENCH,
GJWMATI.

Oe 2o NOe Ll‘{ /ZOOA/)

ceees &glicant.
~Versus~ - L

U.0.7, & Others‘ ’
secen Respcndentsc

SYNOPSTIS.

-The applicant is working as Superintendent, Central
Excise(Group=-B). ‘He is a member of S.C., Categorj. His next
promotion is to the post of Assistant commissioner. The
promotion to the post of “Assistant commissioner is to be
made ‘from Group -B Executives (&perintendent) of Central
excise, customs, and mpraiser}ln the ratio of 6:2:1 as per
qucta fixed by the Hon'ble Supreme court. The reservation
for SC/ST shall be followed in such promotion.

By an order dated 22.8.2005, 267 Officers have been
pmmoted as Assistant Comissioners, ohly 118 officers have been
pmmoted from Central Excise- instead of 178 due. as per
quota of reservation 18 S.C candidates shall have to be

| promoted but only 2 persons have been promoted. - The i’dster

register has not been maintsined. The applicant has submitted
representation dated 23.9.2005 but without any result.

The applicant prays for implement at fon of thé‘ policy

-of promotion on the prescribed ratio and reservation quota.
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IN THE CENTRAL ADMINISTRATIVE TRIBEUNALS GUWPHATI BENCH,

GUWAHAT I.

‘(an zppliéat:_lon Under Section 19 of the

2dministrstive. Tribunal act, 1985).
Qo 2o Ndo; Lté /200£o

Nimai chandra Patra. I
' : seccee EEliC&ﬂto
~Versug- -
The Union of India & ors. B
. XXX RESpOridents.
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2. verification. -
3. oxder dated 22.8,05.
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. GUWAHATI.
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‘( 2an Xplication Under Secﬁ;_l,on 19 of the , g 3 5
Mministrative Tribunal ct, 1985). ff’\ Y,
O« A NOo Lbb /2006, : -ﬁq g
=

Nimai Chandra Patra,
Siperintendent,

Centrgl Excise,

éhief coznrfxissiomr's Office,

c&gt;oms & Central Excise,

Q'.!illom. ‘ - XY o‘;; EE licant.

. 1.

2e

 3e

-Versag=
The Union 'bf . India,
The Secretary, Government of India,
Ministxy of Finance & Company Affalrs,
Department of Revemie,
New Delhi ~ 110001.
The Chaimman, )
Central Board of E:xcise' & Customs,
North Biock,
New Delhi - 110001. '
The Menber (P & V),
central Board of Excise & castoms,
North Blocko.
New Delhi - 110001.
X8 4eccees
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4. The Joint Secretary (administration), é
| Oéntral ‘Board of Excise & Cqétoms, | '
| North Block, New Delhi - 110001.
5. The Deputy Secretary (2. 11), . |
| oent'ral Board of Egcise & Custémsi, Vé
 rorth Block, New Delhi - 110001, - gk,wzﬁ ,é
S b, G Gmarimdom, C”‘?VJEXWT. Reg;gondents | 7
[ : . posite Partles. '

1. Detalls of- @Qlication against whit:h
the zpplication is made 3]

neputy Secretary, to the Govt. of India, Ministry of
Finance & Company A;Efairs, Department of mvénue, Central
Board of Excise & Qistoms, New Delhi's OFFICE ORDER
© No. 132/2005 issued on 22.8.2005 (annexure - A) for
promotion from B Executive Officer to the grade of
assistant cemmissioner of Customs & Central Excise in the
| pay scale of Rs. -8000-275-13.,' SOO/—- impugned.

2.  Jurisdiction. | | .

The 2pplicant declares that the subject matter of the
application is within the jurisdiction of this Hon'ble
Tribunal. '

3. Limitations | ,

" The zpplicant submits that the application has been
filed within the limitation period prescribed Under Section
21 of the Iﬂministrati\(e Tribunal Act, 1985.

40...0.
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4. FACTS.
3.1,  That the 2pplicant being a citizen of India and
belonging to "SC" category is entitled to get all his legal,

’mndau-sental and statutory rights.

4.2. - That the »plicant most humbly gabmits that he has

been discharging his quties since the inception of his
cqxéer with the entire satisfection of his mperiots and
fas no stigma in the advancement of his career. The applicant
is at present working as ( s.lperihtendem;) Group B Executive
officer in Central Excise. His_ next promotion is as

assistant ommissiqner.

4.3.  That it is submitted that the Respondents while
isalﬁ.hg the impugned office Order khx for promoting the
Group-B officers of Customs & Central Excise to the post

‘of assistant commissioner in the pay scale of Rs. 8000-275-
13,500/~ ¥ have not locked into and considered the percent-
age of the employees belonging to the "reserved Quota" i.a.
nsCc* & "ST" and thereby deorived the gemine s'.c. & S.T»
candidates to which this humble pplicant belongs. ‘The

Respondent did not maintain roster Register for S.C. & S.T.

properly.

4.4. = That vide office order No. 132/2005m df the Central
Board of Excise & Qastoms, New Delhi, issued by the Deputy
Secretary to the covt. of India, has promoted 267 Group B

Executive Officers to the Grade of assistant commissioner of

customseeeees
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: Cren 32,
, ard el 'TL? : ' .
- cumstomsa Out of 267 Nos. ~only 118 have been given to
the Central Exciée side, Mut as per quota fixed_by the
Hon'ble Apex courtli, the Ratio of Central Exciset Customs

r Contonas (Pumirivs D
v, .. mpraiser for promotioh is 632:1 and as

N")?"” 2‘ ,)c/age\‘vxdt—/\-c\ Fod\—/\o\

-

such the ratio between Central Excise and Cust';oms a9-3%. 15 2.1
" As per existing rat}io. 'c.ent:ral Excige should get .178.,_ Jx&os.
gf-prom ion, but 60 posts have been given less. Even ib’
118 Nos., respective qtgota for s.C. & ST, , ie0e 15% &
7.5% has not been given by depriving S.C. & S.T. Candidates.

- Copy of the order dated 22.8.05 is enclosed

as Annexure - 2

4.5.  That it is eubmitted that Of the 118 Nos. promoted
shown above only 2 persons on “SC* and 4 on “ST" Quota
have been given promotion. |

4.6. That the 2pplicant belongs to the SC category and
to the best of his knowledge and information his name was
under consideration for promotion to the higher grade i.e.

Assigtant commisgsioner.

4.7,  That it is humbly submitted that agaimst such gross
injustice the';pplicantvhas submitted a Iépresem-.ation

dated 23,9,05 addressed to the Chaimman, central Board of
Exéise & Customs, New Delhi through proper channel fequeshing
- the mthority to 1fnplemnt the prescribed pexi:ent{age. of

- wreserved fuota” in the case of 'aubéee& promotion and thereby

considereee olo o



'the concerned athority.

consider and arrange promotion of the pppliéant to thé
next high grgde. The representation of the. above was
forwarded by the Chief Commissioner, Customs & Central
Excise, s«illong"ox.x- the same date, L,’e. on 23.9.2005 to

- coples of the fomarding;lette_r dated 23.9.2005 ,
and the representation dated 23.9.2005 are enclosed
" as Mm * B and c xeépectivély."

‘4.8, - _That it is humbly submitted that even after lapse

of months tﬁere' is no response frbm"the Respondents to the
representation of the ppplicant till date.

4.9,  That vide above office order No. 132/05 dated
22.8.05, 267 Officers have been promoted, out of which 118
nose have gqne to central Excise, 7k have gone to Customs

(Preventive) and 79 posts given to ppraisers. But as per

‘Hon'ble 2pex court's direction in the case of W.P.(C)

No. 306/1988 with W.P.(C) No. 651/1997 in the case of All
India Federation of Central Excise Gazétted Executives ~vs-
UOI, quota has been fixed as 612:1 for promotion. Thus
central Excuse has got 60 posts lesss It was also made clear
in the above order, if there is any change in strength of
cadre, then Govemnem: can change the rat:io of promotion to
the grade of Ass;lqtant: commissioner of Customs & Central

Excise. | After cadre review of 2002, the total st:nength of

Group.-B.‘.. cese
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GMp -B mecutive post has imxeased to 12 766 Nos. é
’(out of n 12,766 Central mcise strength is 10.501 Nos. %
’(9437 s.xperintendent central Excise + 1064 s.xperintendent:,

central E:xcise engaged in cnstoms as sxperintendent on . /i
Land/Border) 1455 Nos. mperintendent customs (preventive) B
and 809 posts to the mpraisers. 'I‘hus, new ratio ~would | Z
: have been 13:2:1 after cadre review but 2 the respondents
_did not change the ratio for promotion as Assistant o

' comnissioner in tune with the cadre st rength of sxperin- |

2l
'tendent as a. resykt @f cadre review.

'I'hus, as a. whole the sxperintendents of Cem:ral ‘Excise
are depriVed even in this onder also. 'I'he Govt hgs not _
increased the ratio for the best reasons known to them, ‘
| thereby causing undue deprivat ion- and stagnation in cadre

‘of s.lperintendents. central Excise offending fundamem:al |
: rights under Arl:icles 14 .and 16 of the CQnstitution of mua. '
4.10, 'mat even if 118 promotions to the s.tperint:endent

of Oentral Ebccise is given. there shall be at least 18 sc &
9 sT candidates promoted, hut neglecteﬂgthe ma]aate of | |
::eservation policy, the q.wta was not filled and t:he mplicant.
and some other gemipe candidates have been deprived of

their rightful claim of promotion. The Respondem:s have not
mairxt¢ned Roster Ragist-.er properly for s.c. & s.'r. candidates

offending article 335 of the COnst:itution.

401 1 040 oo:o 0 .
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4.11s  That in this connection it is also further stated
that the all India associstion of Central Excise Gaze'rred |
mxecutive Officers vide their Memorandum dated 27. 7o OS to
all concerned a.lthorities zequested to review the ratio on
the basis of the functions in central Excise, Service Tax
and Customs on the jaga of the Hon'ble  Supreme COurt'
directions in w.P./(Civil) No. 306/1988 wif.h- W.P.(Civil)
No. 651 of 1997 in the matter of PBC for promotion to
assistant commissioner so that the. j,ntéxest of the mperin-
teﬁdents of Central Excise is protected and their hopes ahd

legitimate expectations zx are JLrustrated.

copy of the Memorandum dated 27.7.05 is enclosed

as Annexure « Do

4.12. That the inaction and/or _wrong action of the .
Respendents have not only deprived the candidates eligible
for coming into the zone of consideration for elevat ion of
their career in higher grades but also caused resentment
amidst thelr most c’oiascient'iais employees. The posts as per.
prescribed ratio of distribut:.on cannot be kept unf.tlled in
and/or left on the vhims and caprices of the Selection
committee and of the Employers.

4.13. That it is gtated that if the promotional policy

including roster of reservatdon ment ioned in the ‘foregoing

: parés-veere observed and the vacancies filled in , then the

: : t
Jplicant along with others would be benefited to a greal

extentecsecee
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secure ends of justice.

e;d:ent by getting their "just Ques" of rightful claim, 25 3
allotting excelspoststo others grade. |

The applicant has been suffering loss of promotional 2
prospects for no fasult on his p_a:_:t. but negligence on tﬁe ' _‘z

. part .éf the Respondexit.s to  accoring to procedure established

by l‘aﬁ., 'I'hié applicvat'ion is for -~implémentation of policy
and directions énd not against any,individuaJ,; ,

4.14. That this application is filed bonafide and to

Se- GROUNDS FOR RELIEF. ‘ |
| Being aggrieved: by and dissatisfied with the impngned
oxrder, the zpplicant files this application, 1nter alia,

on the fol lowing.

- Sele For that the order_of prombtion as assistant
commissioner has been issued dehorfs the pomotional -
.p_O.licY, and ;ignoring roster abs scheme of reservation

fOr S.C. and S.Ts

5.2.  For that the Respondents have acted arbitrarily
and without the authority of law, and without maintain-

ing Rester Register for SC/ST..

5.3,  For that Respondents have violated their own

prevailing system and promotional policy and neglected

L3
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the existing Rales »ar'xd otdem of. the Zex Court in _
maintaining the ratio of promotion to the ‘grade of Msistant
vcomissioner £rom &perintendent, Central Excise,
’. saperintendent, Qustoms (p) and avppra.‘i.ser.i

'5'.‘{1.' For that the imptﬁgned orfer was peIVerSe on
_the face of it. . _ S : A
5.5  For that the inpugned order was unreaeonable

»".

. and without applicat ion of pmper mind. '

S.6.  For that the impugned order - was . Tot the outcome

of considering all’ aspects in regard to maintaimng the
’ Iprescribed ratio for effecting pmmotlon for “reSezved
QuOta" $alﬁ nOtimgmaim‘:eining Roater Register for
| . S.Ce & s.i'. candidates pmperly. |

5.7, For that the Respordert:s have caused the
vinfringement of Axticlee-l«l, 16(1), 21,39(&) of the
constituta.on of - India and thereby made discriminat ion |
with the Applicant foxr the reasons best known to the
' deministrat ion/ Re sponients. . |

«

' % .8, - For that the action.of Respondents stated in the
impugned order has invited “bias " and "m:.scarriage of
. justice" | |

: ?"9‘. For that Principles of Natural justice have
been totally evaded. | |

b7 :
60'0'0_-0 es e

|
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The Applicam: declares that he has submitted Xepresent-

6. Details of remedy exhausted.

- ation and failing to get his grievances redressed he has

" come to this Hon'ble Tribunal for having Justice which seem
to him efficacious as per article-2]. of the Constitution of
India and there remains no othef alternative to get Justice

of~his grievances redressed.

Te Matters not previousl;[ file'd or pehding witl;{
' any other court.

The jpplicart declares that he has not filed any other
mplication, writ Petition or siit regarding the matter in
respect of which this mplication before any court or any
other Bench of the Tribunal.

s.' Relief sought.

In the circumstances detalled ebove the Pplicant
humbly preys that this ‘Hon'ble T,'rjbunal may be pleased to
call for the mster'zeéister for SC/ST and other records and
order and direct the Respondents i

1) To consider the hae of this Applicant in the prescubd
S.Cecuota, for recohsideration for pi:omotion to the
post of Assistant Commissioner of customs and
Cehtral Excise in seale Rs. 8000-275-13,500/-

from siperintendent, Central Excise.
11) - To issue necessary directions to the respondents

to give all promotions where excess promotions

have beeNiecase .

A ]



‘b

111)

iv)

- 11 =

have been given to the Customs ( zpprisers. &
superintendents (P) other than existing ratio
632:1 fixed b}f the Hon'ble 2pex Court vide order:
in Case No. W.P.(C) No. 306/1988 both Ww.pJ(C)
No. 651/1997, and thereafter altered after review
of the promot ion after cadre reviewm in order

dated 22.8.2005.

To issue necessary directions to the respondents
to determine fresh quota between Central Excise &
customs in the light of the increase in strength

after cadre review during 2002.

any other relief(s) as this Hon'ble Tribunal may

deem f£it and proper.

9.  Imterim Relief.

pending finalization of the 2pplication Your Lordships

may be pleased to issue oxder to the Respondents to give

promotion to the pplicant to the Grade of assistant

commissioner of Customs ané Central Excise, on ad-hoc basis,

if necessary, and/or such other order/orders as this Hon'ble

'I‘ribunai may deem f£it and proper

10. particulars of spplication fee 1~ |

Te PeOe NOo ' Zég ?)}9 ,QS—-‘
Date of Issue. O¢ 02.247C

value Of IePeCe -ﬂl&‘? 5"7/

Issuéng P.Ce = Q,Pn@/ bpurabeh

1l. List

of amexures .-

As per INDEX.



VERIFICATION

I, Nimai chandra Patra, son of Late Bhagirath Patra,
aged about 52 years, residing at Upper Labang, éillong, do
hereby solemnly affirm and vefify that the statements made
in paragrzphs 1, 4 and 6 to 1l are trge to my knowledge,
~and those made in paragraphs 2, 3 and 5 are my sﬁbmission
as per legal advice and that I hgve not suppressed amy

material facts.

| —
and I sign this 2pplication on this @7”“ day of

Signature of the
dplicant.

Place : Guwahati.

Dateo



2~ ANNE XU Q.E - p

IF. No. A 32012/3/04-Ad-11 : N
Gavernment af Indin 4]
Ministry of Flonnece& Company Alfnlrs
Department of Revenue
' Central Board of Excise & Customs
’ ) Y 1‘&(
l)u(,'gtl: Augus( 22,2005

e

OIFICE ORDER 132/20&5

Subjeét: Praimotion, Posting & Transfer in the grade of Assistant Commissioner of
Custams & Cealral Lxcise - reg. -

ok ook &

The President is pleased to order that . (he officers in; the, grade of

Superintendents of Central Excise, Superintendents of Customs (Prev.) nud Customs
“Aporaisers, whose names appeur in.Aunexure 110, & 1 respectively of this order nre
promoted an puﬂrcly«m_l-l:oc__[@g__l_gu)rl‘lcinl,c“m&g_gy_xilé ol Assistont Commissioner of
Customs.& Centra | EExc cise in the pay scale.ol Rs.-8;000-275-1 -3:,45:6@7.:,,\,,w.§:(~h.,,cﬂ;gQ;l;f;!;(l-l)!ltgj,]rg:,,
i - date(s) they assiime charge of the higher post and untif further orders. '

Lo R - AN
e eb g . sty SEEAR - N

2. These promotions to the grade ol Assistant Commissioner (AC) 0l Customs &
Central Excise have been muide purely an ad-hoc b:

asis for a limiled periodfol Six months. |
_ Besides, (he above promotions do ot confer on the officers so promoted anyretnim=ror
continued officiation in (he grade ol Assisl

ant Commissioner and (he period of such
service will lioCcount for scuiority or

as qualifying service for (urther promotions.

3 Consequient upon (hese promotions, the posting/ transfer order ol officers in the
: grade of Assistont / Depuly Commissioncrs is place 0l Annexure V. The posting / (ransler
: order of oflicers on the recommendation of DGDRI, DGCEE & DG (Vig.) and those
locally rotated / transferred on administrative considerations i placed at Anncxure V, . * s

4. The aforementioned promaotions w

il be subject to outcome of (he following
writ petitions and-otiginal applications:-. : s

. : . i P

. 2) W.P.No 48855/04 in Mumbai 1igh Court S
: ‘ h) W.P.Nol57G4/02 in Chennai High Courl
: ¢) O.A.No. 1579/2005 in CAT, Delhi Bench, ,

d) O.A. No. 415/2005 & M.1-.425/2005 in CAT, Mumbai Bench.

¢} O.A.NO3T8/2005 in CAT, Mumbai ljench

J) O.A, No'.'517/2005 in CAT, Ernakulam Bench :

2} O.A. No. 398/2005 CAT, llydprulmd;Bpnc‘h.

: ' B : b

3. The officers promoted / transfeired vnder his order should be refived i:ﬁme(liulély by
their controlling officers without requesting or waiting for o substitute, witl) the direciion
to-the officers concerned (o assume the charge of their new post immediately. A
compliaice report lo this_effect may be sent'to Board by 31.08.2005. The controlling
olficers of e officers covered by (e enclosed orders will ensure that ng officer in the
promotion dist is relieved if he is under suspension or facing any chargesheet or
Prosecution &hd report this fact (o he Board immediately, - (

P
i .
X

]
'

i
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N _ly-
e | 0. Wilh these onder<‘. all the rcpxer:enlallons/iequeslq received so far from-the -
;i?;/ olficers in the grade or/\qw;( ant / Deputy (,ommnwoncn 1eg,n|(§mg, transfer & posting
i stand disposed-of.
7. The Annexures |, 11, HI, TV & V o this order are enclosed.
: (R K. Kﬂln) K
Deputy Secr el uy to the Government of Tndin
- Copy to: ‘
L. "All the officers concerned. :
2. All CIuefConumssmnem/ Director Qeneruls of Customs & Cenlral Excise,
-3 Al Commrsstoncnq/Duec(ons in the Directorales of Customs & Central Excise. It is
‘ requesled that (he nec ssary charge assumption repart in respect of the officers of
: ~ their charge may. be sewl {o | the Board by 3! .08, 2005 .
_ 4. Pr. CCA, CBEC, New Delhi - ‘ '
5. P:Sslo I'M/MOS (R)/ T:8/Secy (R /Chaumnn (EC)/ All Members, CBLC/
J ' : JS(/\dmn)/DG(Vlg )/Dn (Pub.)/DS(AU. ll) o
g 6.0 AS (R)S ( R) DS(/\dmn)I lqrs.
7.. All Heuds ofDepm(menl under COEC, : : L
8. SO() /Ad. Villindi Scctlon ’ ; S
9. Office Order R)l(le personal files.
10. Connnissioner, DO "M, Delbi
11 The ch site Managcn 'Duec(onale ofSy%lems Delhi
. . |
!
4
A o R | , ’ (R. K. Knlin)
, Dcpu!y Sccrelary to the G(wexununt of Indin
©w
=
’ 2 ..
I
[ “i | h,
t T
1 N
: , i“’.




Aunncxure-|

AD-LOC PROMOTION ORDER OF SUPERINTENDENT OF CENTRAL EXCISE

“S.NO.

Name ol the officers Dute Of Appolotment Name of _
(Supdt. of Central Excisc) ‘ Comnilssloncrale
S/ Sh/ Ms. =
i R.D.Dhamiwal (§C) 8.6.49 11488 Juipur
2 FRB.Patel (81)9.11.53 ° 23.5.8% Alumedabad
3. | B.M.Patel (ST),25.5.49 2.6.49 _Alimcdabad
4, S.L.Ghaitadkay,7.7.50 12.12.89 Mumbai'
5. . | G.ANoorani, 1.4.49 . ~ 2190 tlyderabad
6. 1D.V.Bhgre (SC)25.6.48 11.12.90 Mumbai’
7. Raj Kumar Sharma, 12.2.50 - 19.3.91 Delhi . . -
8. Naresh K.Puril2.7.53: ' 19.3.91 Delhi
9. M.S.Yadavl4.9.53 .. 19.3.91 Delhi ,
10, | Madan Lal Toolan24.8.52 - 20.3.91 Chandigarh &
HI. | Mahal Singht2.6.51 20.3.91 Chandigarh
12, i lleeralal Wadhwani5.12.52: 20.3.91 Jaipur
13, | Kamal Kishore Jaint4.4.54. 22491 - Jaipur -
.14} Rishi Mohan Yadav20.3.57 9.4.9] Jaipur
5. ] AK.Dey9.2.54 .= 21.3.91 Jaipur
{0. | M.B.Mathurd1.1:53 22.3.91 Jaipur
17. | G.S.Shaktawat10,6.55 24.6.91 Jaipur
18| 5.1 Basarkar,26.08.52 20.03.91 Indore
19. | UK Jain, 18.10.51 22.03.91 Indore
20. 1 5.G.Trivedi,17.10.50 16.05.91 Nogpur
21. | A.R.Siriah,28.09.49 25.03.91 Nagpur
22 | N.P.Tiwari,05.0848 27.03.91 lndare
23 1 Dusanta K Pattanaik 12.02.5C 22391 Bhubaneshwar
24. | Rabindra Kumar Dash- 25.10.91 Bhubaneshwar ¢
[18.1.50 ,
25, | Ram Naresh-Sharmal2.1.50 206.3.91 Paing
26." | V.K.Sinha-122.3.51 25.3.91 Paina
- 27, P./\'.Nm'ayﬂnanS,].ﬁ8_ : 11.7.91 Cliennai g
28 L ShoomughamGsdl 2391 . Chennai_
29| P.Balusamy22.246 "~ 4491 Chennai
30. | B.Loganathant,7.48 25391 Chennai
31| Ramakant I'rasnd8.7.49 493 Pa
_32 ) Samir Gupta2s .45 211,491 ot
K St 1119.2,52 31591 Puinn
. | AKSinhal5.3.50 26..91 Patna
35, | Baby Mathew 13.51 26.3.94 Cochin
3C. | T.M. Vijayakumar}5.3.51 20391 Cochin "
_. 37, | M.T.Jayarajand 4.52 20.3.91 Cochin .
___ 38, | R.Venkiteswara lyer24.9.5] . 26,391 . Cochin '
39. | Ashok Kr.Shorey8.2.47 15.4.91 Allahabad _
A0, 1 G Srinivasan-1VIEL5.54 4.4.91 Chennaw
41. | V.P.Sivakumarf:6:51 10.5.91 Chicnnai -
42. | G.Kulandai Jesuxajnn22.2.51 10.4.91 Chenuai -
43, | Lawrance Duvid17.12.52 18.4.91 . Chennpi
44, | K.N.Kusalappa2i 551 27.3.9] _ Chenuai
! ¢ ‘. l':|'
Co .
ti b
SRS
b
' ?5 o
P N

A
!
rvb ‘
i
P
!n ]
| !
.
.
]
|
| ',
!
[
;
:
o .
i
'l
;
|
i
i
!
|



PR e e

M Sﬁlhmmﬂ‘) £2.49
R, Subh'u'qanl'l 251

. -
(__1\_\(::nnn'l
Cl_u_:nnai

“A K Shuklal.4.50 ] indore
S.S.Bhadoriyud. | 11.52 Indore . L
; R K. MohyamiR 10.54 0.54 Nagpur
1S, S op.Pradhant 2.4, 5(» 1 ndore

5¢. | I L.Pathak14.7.4

. Indoie _
52. | Suresh (.handml’n.x sad2.1.50 Pnlna .
53| Narbadeshwar Singh!.3.50 Allahubad
LA S.1".Chhabria20 10.51 Mumbai .

55 | P.R.Deherkars. 7. 5() Mumbai

—— s ottt

56, | DG  Mogheti11.52 3.4.91 T Mumbai
57. | R R.S.Singli15.6.51 3491 Mumbai
58, | 5.L.radie29.11.50 2491 " Mumbni
A9, {AD. Pelkar20.4.50 2.491 Mumbai
00 'S.K.Bhatc10.3.5¢ Mumbai
6. | 3.0, Mohncl (x ﬁ() Mumbai
62. | N.A.Dorkar,22. B 58 Muinbai
63. | (VK Kulkami;3.1.52 Mumbai
64, | A.G.Nagane,16.4.50 - - Mumbai
65 j V.KRu Kulkarni20.10. 50 ~ Mumbai
60. | S.M. SMANES0 “Mumbai_
01 'S.M.Saaxxgg 7.0.51 Muibai
68, | V.V.Salvekar,2.7.51 Mumbai
69, | AM.Bamb,21.10. )I Mumbnai
A L/\_J_'L(H_r'\.g_l_(x 1 3.4.91 Mumbai
T VM Ktk 269,30 34 Mool
72. | 5. N Hmalnkau 7.10. 5() 9.4.91 Mumbni,~ .
3 _Y_‘_{ K,"ﬂ_c 7(’ 4.50 449! Mumbal
74, | K. Sanches20. I( ).52 15.4.91 \ Mumbai %
T 95, | ¥.S.100i20.7.52 29.491 \ Mumboi
6.4 “G.C.Chabrin,2.9.52 12491 ___|_ Mumboi®
__JL .. l’uru\ekm 2.2, )0 » 12.4.91 _ Muibai
78. | LS S:Gazinkar, I AT 15.4.91 Mumbai
79, | 1LD.Kanade,26.12.52 25491 Mumbal
R0, | SmL.S. Swaminathan 4.7 &__’ 15.4.91 . Mumbai o
B M.A.Darudwale, 14.4. 53 15.4.91 \ ‘Mumbai
82 S _‘:’___C_,“I]gudh'm 8. l0 51 15.491 Mumbai
: 783, | AGJanjani 13, 5. )0 15491 - Muinbai |
T84, | R.T:Mcerani,22.1.51 12491 \ Mumbai
N 85 | K 1.Jadhay, 15.7.51 3.4.91 - . Mumbai L
N I e Shindadkar07.11.40 ... 150491 | " Mumbai
87. | V.S.Rane,17.10.50 15.4.91 \ " Mumbai
88, | U.G. Walunj.1.0. 50 ' 15.4.91 S Mumbai -
0| VR Prabhudesat 141146 1345 T Ml
_90._|S. M:Kelkar,19.9.50, 15.4.91 . Mumbm o
g | M Mathkar 1 9.2.50_ 2491 umba
92._ (LA, Tulaskar,22.0.51 124 A, X, ___Mumb'u I
‘)3‘ AS. /\Rhtckdr 5.0.3 5? ' 1491 = GMumbai
94 | Piy#shl Bali 80050 | 17691 UAlahabad
95. Q\Ihh'\ah Chs ander 22 4.91 /\thnlmd
S v.!‘uz..%(’_?_é! ________________ e — . RIS ——
4
1 i
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9G. | Rakesh Mohan 11.4.91 Allnhnbad
R Saxenn 46,149 ; e - _—
97| Sababindi (ST)TA) T T 21691 S _Mubei
98, .| P.V.Angchekur,15.9.52 15.4.91 Mumbai
199, | G.U.Budharani16.6.51 15.4.91 Mumbni.
100. | S.B. Shinde21.1.51 12.4.91 Mumbai
101, | K.S. Gondhalekar,14.4.51 18.4.91 Mumbai
102. | V:K. Mahajan,23.7.50 22491 Chandigarh
103. | R.I", Singla,10.5.5] 22.4.91 " Chondigarh
104. | R.S. Pradhain4.2.51 15.5.91 Bhubaneshwar
105. | K.S. Gharin 1.9.5 16.5.91 . Delhi
106. § M. Karamchand 12.R.91 Hydcmhud
Reddy,9.10.48 - : L
107. | R.S.Patnaikid.9.51 28.6.91 Bhubaneshwar
108, | P.L.Lenkalg.1.53 ©26.6.91 Bhubaneshwar
109. | Md. Khurshid-Ahmed,1.3.52 20.6.91 Shillong
110, [P Das— 1h,1.3.48 T 20.6.9] Shillong
[T1. |1".Shaima,i.9.50 .20.6.91 Shillong
112, | U.C.Das,19.12.53 20.6.91 Shillong -
113, | Biman Dhai,27.10.53 20.6.9! Shillong
f14. 1 B.aul23.1.53 20.0.91 Shitlong
115. | I".0.Nag,25.10.52 20.6.91 Shillong
. G.K.Sharma oral 9.1.48 20.6.91 Shillong
P17, V.S.(;Zlik\vl‘\d (S1)2.06.51 3.1.9) Munnhnd
| 178, | 7S Conchary (ST)3.6.51 18293 Muinbal
:} [
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AD-HOC EROMOTION OF SUPERINTENDENT QF CUSTOMS (I’RICVEN'I‘IV £)

. -

- S. Name ol ofltcérs Date of appulntinent Nnmie of
Nuo. andl date of blrth ‘ : Commisslonerale
- (§/ShiMs.) . ' o
o der 8BS Santhanavannan2|, 5.53 2.1.93 Chenhai.
i 2. 'C.C.Jacob,9.11.48 . 9.8.94 Cocliin
3L ity Ty tpe,16.9.50 9894 L Cochin
4 R.K. Sengupla, 1.5, 194 1.9.94 Kulk{nl(\
5. S.K. Ghosh,8.5. I950 22.9.94 Kaotkita .
0. "M Ganesan, | 251 30.9.94 . Chennai
1 B.Kumar,19.9.49 30.9.94 Chennai
8 Mathew Philip,21.10,50 24.10.94 Mumbai
_____________ 9. | LJoscph A Doss,]. 6.51 31.10.94 Chennai
_ 10, Y. Puul Jesudoss,19.3.5! 31.10.94 Chennai
LAY “Gopal €. Mumwi,(ST)3.7. 49 1.11.94 __Kolkata -
2. AT .Laxmikan(,20.1.47 19.12.94 " Kolkata
1 Manoranjait Roy- 1.1.95 Kolkata
(5C),16.8.45
14, M.A.Gite,4.8.50 [1.1.95 Mumbai
15, K.S.Prasad, 15.8.49 1.2.95 Kolkalu
10. T.1. Bhattacharya,1.11.49 1.2.95 Kolkala.
MR, Salunkhie 1.0.51 14.3.95 Mumbai
TR UNGN Kakda, 1545 7495 Mumbni i
1y GS. K\nnlhck'\d() 5.48 7.4.95 Mumbul
&
200 T 1SA, /\mlL 14.4.52 N 7.4.95 _ Mumbai
AT /\ R (huvnn 11,650 [ O T I Mumbai
n l)ipu}( Kumu._l).\m.\ I, H 49 1595 Kulkutu
23 “Bharat Kr. Chopra,2 25 N 1.5.95 Kolknala
24 "‘SAS Navaz,Y.8. Sﬁ__  27.6.95 _Cochin_
25. C.0.Mayekar,24.10.57 i 30.6.95 Mumbal
20. K. iKamban (SC)24.11.53 ! 21.8.95 Clu:m'mi :
K ' i |
s R Govindraju(r),8.0.50 |.30.0.93 Chenbai !
28 | S.M.Dubeyd.7. 49 Coi 39095 . Mumbai
29, T.8.Colaco9. 1148 1 300695 © Mumbai.
30, M. Bhaskaran 30.06.95 Mumbai
.| Mair05.01.52 —
31, .11 Gawade,2.0.50 -30.0.95 Mumbai
R L Uudhu Deb Mitra, 1.6.52 - LRYS o RKolkete
3. RK.Cecil (S17),15.7.54 18. 95(NI") Cochin N
34 N.C.Chowdhury, (5C)6.1.49 1.8.95 Kalkata
‘_‘_____.3“5_:;____ D C. I tembram, (S1)3.8.54 1.9.95 RLSCLL S S—
36. Mihir I('mn K‘u TK.10.50 1.10.95 J(nlkutu
- “‘3? . lm\mknnll (;hwll 14,11 .)l_:“ LT A 95 e Kulkn(l\ T
[ 1 PP |( S bmvu 1R, 4 )2 ' i3, l() ‘)5 Mg_m_y\_mi
39. A I(.\dlanl 43 5I 25.10.95 Mumbai
- 3 - -
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e A [ AL Velingkar,09. ).04.50 25.10.95 Mumbai L
4l | Mus thid Ali Khan, i 6. Qf)_)_q 25.10.95 Kolkata,
12. M.D. BlmmdciSL)G 11.47 25.10.95 -~ Mumbai-
43. B.R. Narvade, (SC)2.6.1 94() : 25.10.95 Mumbai.
4. 1AS Bandhapadhyay, 12. (!I 5() 251095 . Kolkata
45, 0.8.Magar(SC)9.3 48 L1195 ' Mumbai
- 40 Alokh Rana Roy, 17. 0151 . 01.01.96 Kolkata
——_ 41 P.D.Ajmera,03.04.1950 12.03.96 Munibai
48, G.S. Kadam, 19.09.51 . 12.03.90 . Mumbai
49:. . ] V.V.Surve,15.01.53 _ 05.07.96 Mumbai
50, - 1AL Killikar,21.06.53 15.03.96 Mumbai .
Jl. S.K.Eshwar,28.11.52 28.06.90 Mumbui .
52, U.S.Bankar,02.06.49 28.06.96 Mumbai
33 Chandra Sckhar,08.02.54 ' 28.00.96 Mumbai | _
. 4. G.S. I)wnve(ll 01.06.1953 02.09.96 Mumbai :
35, . Mrinal Kanli Dos 1 (5C)9.6.47 | . 30.9.96 Kolknin ~
e 30| Pitombar Bag (ST).1.1.53 30.9.96 . Kolkntu
o7, | D.K.Sarkar (SC)1.2.50 30.9.96 IKolkuta
58. I'R. Kirtane (SC)1.6.51 30.9.96 Mumbai
n 99. 1 K.M.Kuril {5C)19.4.53 b 30.9.96 Mumbnai
60. Ramashankar ,(SC)10.8.47 30.9.96 Mumbal
01, Duti Patar (ST)1.1.53 . 4.12.96 Kolkata -
62. P.C.Sardar, (SC)1.9:50 30.9.96 Koilkata
0J. N.C.Barman (SC)24.3.50 30.9.96 Kotkaia
-l 04| Gautam Das (8€)26.5.56 30.9.96 , _Kalkatn 777
05. P.Pavun (SC)6.5.54 30.9.96 ' Chennai N
66. Thomte Khaizadaw, 10.10.96 Kotknta
(S1)1.3.54 ’ -
67 | M.N.Mhatrc (57)5.2.55 30.9.96 Mumbni
e 09 (: B Al 17.12.50 . 01.09.96 Mumhm )
- 70. V N /\nnnlh'uam*m 06,0151 28.00.90 Mumbui e
........... ML LA D meliow 110249 e 206,96 T M ——
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AD-110C PROMOTION OF CUSTOMS APPRAISERS

L
Name of Customs
ftousc

NAMIE OF OFFICERS
SISh./ Ms,

Date of appointment

Mohd. Abu Sama, 01.01.1903 T “Mumbai___
_._:_’;li;i'ziﬁiiii?ib‘iﬁ@ﬁ@.".35_%‘35::_ R P I B e
__RayindreK ginar Singh, 09.07.1964 JE A . _ Kolkutn . _
___Rajesh Kumm'-Sin_g,b,‘O]._i\_.}l_(J’Gé_____ 31.5.99 N Kolkata_

Mumbui

bR

Suujuy Agarwal, 12101960 | TR —

6| Dinesi Kumar Agarwd, 0101100 - —yrsen | Chemwl. ..
- Shatmuanyu Sharmao, \4.07_._1‘)()5 - 31,590 . Mumbnl
Anead Kumar, 12.00.1965 | 31.5.90 I Munmibat .

e e e

Chehnai

]

D Senthel Nathan, 02.06.1964 B 31.5.90

Raman Kumar Mchta, 15.08.1965 31590 Chennat
[larish Dharnia, 21.01.1965 30 _Mumbai
Promod Kuthar, 04.0 11964 - 31.3.90 Kolkain
1.0, Reddy, 15:07.1963 _ 3174991 | . Mumbal
Ashwini Kumar, 01.01.1965 ' 24994 Mumbai
A.S. Sunder, 02.09.1963 31.7.1991 Mumbai
5.K, Malto, 30.06.1962 7099t | Mumbal

| Sanjay Kumir, 01021966} g9l | Chenonl
Devendra Pradap Singh, 05 08.1959 31.7.1991 Clicnoai

Rajendra Kumar, 07.10.1964__ LT Chennad L

) " Kaytak Kumar Singh, 13111966 Y ATCTIN D S -

L0991
EEINACCT

ATl

RACCINE

S.V. Srivastavd K\liﬂﬂ(,_?._@’ﬁ@‘._l_‘l{:()

#____.._§.“.‘.‘JEE)’J§.‘L’.‘.‘L‘.’.:.‘.’f’_-f’f.‘;“!_of.’f‘_“____
Chandan Kumar Jain, 19.02.1960

Chennai

__Mumbai
o Kotketn® ..
T o Mumbei

“Praveen Chandra, 15.12.1966 -

S S (L
/\m(_l_lg'\w_l_l‘_g_l_()_fl__lgg}_ 31.7.1991 - Mumbai
Pratul Tiwari, 20.11.1967 31.7.1991 _ Mimbai
~ VSN My, 19106 LT Chomnit
Decpak Bilegabukar, 12111967 31.7.1991 Mumbai
| Gowr Sankor S 10030965 | LI ~Chonni____
“Jagmonn, 15.07.1963 N IEAL Chnn
i arasimi Rao, 241265 o o9 | Mumbal
_________ W Reddy 010161 | 191992 Mumbni
___;U_ip_i_n_ﬁl(_ui_qg_r_l_lnzr@j)jg)(,_()_g()ﬁ,67 14.9.1992 _Kolkata _
Y Sreeiintha \";'c_ggyJ_u._()_Q.‘()'S - 14,9.1992 Chennai
_____ Remyselie V. Julran, 2007.65_ ) 491992 | .. Nolklo ..
_ Kum.Taruna Kumari, 01.07.65 14.9.1992 Mumbai
.......... Nilank Kumar, 02.11.63 y 14.9.1992 _Chenoai
o Sdayan 210500 o lagdeg . Kelkutn_
TN Pandin 260063 14.9.1992 o Mumbal
. TN TN R N L LT T Chenmi__

T Ashok iumar Pandey 931108
_______‘Sziﬁ*‘P.‘i'i‘_’Sﬁf!izlﬁ?ﬁléé_,___—
l(nkesl\_pieﬂlg._l_'l.()}.()ﬁ

[ ivkash Chandranayik, 02.06.69
M. Mahan Rag, 01.08.65
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IR L B 1k S—
AL A L7 S—
14.9.1992
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T Rjay K, 10.07.04 AL “Chennai___
Nasser Kh:u_\_‘__(‘)l.()()‘f)_(l 14.9.1992 Chennai
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, 48 P Samvanum 15.05.65 14.9.1992 Chennai
49. Secina Chowdhury, | M 08 G 14.9.1992 Kotkata .
50. Promod Kedia, 02.08.67 14.9.1992 Mumbat
b Roshan Lal, 30.06.66 14.9.1992 Mumbai
- VN Reddy, . 25 09.63 . 14.9.1992 Munibiii
53 Promuod Kunar, ()5 07.66 14.9.1992 Mumbai
54, S.P. Gawnde, Ul 06.1951 1.1.1992 Mumbal
395, 3hushantal Garp, 18,01.65 14.9.1992 Chennai
56. V.P.Shukla, 09.03.604 14.9.1992 . Mumbni
57, Haeshburdlian Anand Rao Umre(SC), 24.04.64 14.9.1992 iKolkatn
58. S.B. Arondekar, 21.12.1947 {.1.1992 Mumbai
59. I, Veerabhadra Reddy, 10.5.1905 - ~2.6.1993 Chenuui 4
00. S.Kesluv Norayanna Reddy, 12.7.196G8 2.0.1993 Chennai
0l $. Mudhusudan, 31.10.1966 . 2.6.1993 Chennni
02. Ram Mohan Rao (5¢), 5.11.60 2.6.1993 Chennai
L 63 1 . Kannathasan'(Sc), 12,5.05 2.6.1993 Cheénnni_ n
4, Tamizh Veridni (Sc, 5.6.65 2.6.1993 Chénnai
5. Nn;,'uuu (51), 20.8.65 2.6.1993 Channal
00. ~ Ventru Srinivas (Sc), 9.6.06 21.6.1994 Cheénnai
67. S.A. Subbarajah (Sc), 12.5.01 21.0.1994 Chennai
6. | - Dharam SinghMeena (ST), 1.7.65 21.0.1994 Mumbai
(Y. Ram Het Megna (S1), 8.12.70 1.0.95 Mumbui
70. Shri RamiMéena (ST), 1.7.66. 1.6.96 Chennai
AL Smit. Bibian Lakra (ST), 11.01.46 1.1.97 Kolkata
~ 72, | Mathias Dung Dung (ST), 30.12.1961 NAR Chennni
. Chetan L (St), 24.4.60 1194 Kulkatn -
74 Shyanmlmn Lal Suklmp'\i IO 0.0 . ‘ '
2.0.1993 Muinbai
75. Suml Kumar, 15.11.60° 2.6.1993 o Mumh—x;i
0. IK. Sombi Reddy, 15.8.1964 2.0.1993 Chenui
1. - Virag Gupla, 16.6.69 2.0.1993 Mumbai
“78. SK Mmhm 10.1.60 _ 2.0.1993 . Mambai
79. Vinod Kr /\g&, uwnl 2| 11.05 2.0.1993 Mumbai
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Postng order of Newly Promoted Assistant Cominlissioners o Ad-hoc basis.

S.NQ. Nawme of the officers Nume of Posted To
(Snpd( of Centrnt xelse) | Conunlsslonernte '
S/ shf Ms, ' .
o R 1. Dhamiwal(SC) 8.6.49 Jaipur. Delhl Cus (Prev.)
2 R.0. Putel (ST).9.11.53 Ahmedabad Mumbai =1 Cus
S A N M. I'atel (571).25.5.49 Ahmedabud Ahmedabnd Cos -
.4 S Ghaitadkay.7. 7 50 Mumbai Ahmednbid Cus
5 G.A. Noorani, | 4.49 Hyderabad — ° Bungulore Cus
0 D.V. Bhore (SC),25.6.48 Mumbai Mumbai - 1 Cus
<:7~________.: aj Kumar S Sharmal2.2.50 “Delhi “Delhi Cug (Prev.)
B Nuresh K I’un 12.7. 53 Dethi DG(Vig.), Dethi .
5| MS.Vaduv,14.9.53 Delhi NACEN, Kunpue
10 Madun Lal Toolan24.8.52 Chandigarh DGICCE, Delhi
14 Mahal Singh,12.6.51 Chandigarh MNACEN, Faridubad
12 Heeralpl Wadliwnni5.12.52 Juipur DUICCE, Delhi
i3 Kamal Kishore Juini4.4.54. Jaipur DOMM, Delhi
14 Rishi Mohan Yadav29.3.57 Jaipur QQ_L P.), Delhi
15 ‘AKDcy9.2.54° Jaipur DODM. Dethi
16 M. Mathur, 31151 Juipwr DGICCE, Delhi
17 G.S.Shaktewat, 10.6.55 Juipur DG (56), Delhi
18 .S.H.Basarkar,26.08:52 Indore Mumbui - | Cus
19 U.K.Jain,18.10.51 fndorc Mumbai ~ { Cus
20 5.G. Trivedi 17.10.50 Nagpur Mumbui = | Cus
21 LA Slnnl)_ZR }9.49 Nugpur i_Mumlun -1 Cus, L
_ N P Tiwari,05.08.48 : Indore Mumibii = | Cus ;
2] asanta K. Patianaik 12.02.59 Bhububeshwar Kolknty Cus
24 Rabindra Kumir Dash-118.1.50 Bhubaneshwar Kelknis Cus
A5 bl Nisresh Sharmal 2.1, 50 ‘Qi_lﬂlnu Kolknin Cus
T L ‘Y__E(__Smht | 22 3.51 Futna Kotknin Cus
27 | A Naruyunan,3. 7.48° Chennul Chennal Cus . ¥
.28 T Sh.mmu;:h unG.5.48 Chennai Chennni Cus
L2 P hnlusnmy22.2. AG . Cheonnd . Chennni Cow .
3 ‘ll . o;,unu\hnn 1.7.48 Chennud (.|'I_l‘.‘_ll!|l|| Cuy
31 Ramakant Prasud.8.7.49 Patna Shillong Cus (Prev.)
32 _Sumir Gupta,25.11.45 Paina Putnu Cus (Prev.) .
1) 13.K.Sinha-11,19.2.52 Patna “Kolkatn Cus '
34 A K. Sinha,15.3.50 Patng Kolkute Cus
35 Baby Mathew J.3.51 Cuchin Chennai Cus
L 1M, Mijayakumar,15.3.51 Cochin Bangulore Cus
37 M. FJaysrajnn4.4.52 Couchin Chennni Cus -
38 L.Venkiteswara lycr, 24.9.51 Cochin Uanpniore Cus
39 Ashok Kr.Shorey 8.2.47 Allahabad Luckpow CX
40 G.Srinivasan-1V,1.5.54. Chennai Bongplore Cus -
4l jV.ISivekumar,i6.5] 1 Chennai Banpolore Cug R
42 “CLiulindni Ju\uuLt_q_Z_}_g_ﬁl Chennpai Uun&_li"-n.'Cn\
_____ 4) ] Lawpanee Duvid 17.12.52 Chenn e _‘.“_".L-'.'! peCus
44 K.N. Kmul.lmm 21.5.51 Chennai Uuugdlmu,(\m
45 M.Sathinraj,19.12.49 Chennai Dangalore Cus e
LR '},i‘l‘ﬂ."."l.‘.‘ﬂ'lﬂ-?i'._ww._.m_ Chemoat S mml)ulutc CX . ____
47 A K Shuklu, 1.4.51 Indore Mumbuh { Cus
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48 5.5 Bhndoriyn, 4 { I .52 Indute Mumbai -1 Cus
M Il K. Mnhyunl ZK lU 54 Nuppur Muambui = 1 Cus
50 h 1 Pracdhan.12.4.56 “indorc: Mumbai-1Cus
5t P Pathak,14.7.47 Indore Bhoput CX
52 |_Suresh Chandra Prnsad2.1.50 _Putng Kolkant Cus
53 | Norbudeshwur bn\b-hl 13,50 Allahabud Dclhi Cus {I'rev.)
54 __|.S.P.Chhabrin,20.10.51 Mumbati Delhi Cus (l’rcv )
33 PO Dcherkur,5.7.50 Mumbuai “Almcdabid Cus
50 D.G.Moglie 8.1 1.52 Mumbui DI'PR, Dethi
57 1R.5.Singh,15.0.51 Mumbai Chenpai Cls
58 'S.T.Padie.29.11.50 Mumbai Kolkata Cus
59 A.D.Petkar,20.4.50 Mumbai Mumbai = Hl (l’unc)(,us
60 S.K.Bhate,10.3.51 Muibai Kolkntn Cuis
61 _B.5.Mohitc,1.6.50 Mumbai Almedubad Cus
02 N A.Uorkir,22.1.58 Mumba Die. Lepnt Affolrs, Delhl
03 VK Kulkurni 3.1.52 Mumbai DGICCE, Kolkala
04 - A.G.Naganc,16.4.50 Mumbai Ahmedubad Cus
o 68 LV.K.Kulknrni,20.10.50 Mumbai Kolkalir Cus .
1 S.M.AIL10.8.50° Mumbali NACEN, Vadodurn
67 S.M.Saiyyad,7.6.5 Mumbai Chennai Cus
L R A AZ Snlvgifxlr-zllé___ _Mumbm Chennal Cus ('rev.)
09 AM.Dunb. 21 10.51 _Mumbul’ DGICCL, Kolkale
70 J.A.Judhuv,Z.O.Sl “Mumbai Chennai Cus
71 V.M.Kulkarni,26.9,50 Mumbal "CON, Gwaliur
_.n S.N.UBurshikar,7.10.50° Mumbui DG(AudIY, Aluncdubud
oL VRKejele264.50 _Mumbui /‘\hmuiubml (.'m
74 KJ §umlw~ 2() l_(l._ﬁ_Z_. A Mambd P CESTAT, e
__h_zg .-_“..M _Y_b Loni.20.7.52 Muml) 1 CESTAT, l(vlkulu
76 _G.C.Chabrin,2.9.52 “Mumbai NACEN; Kolkate
77 11.8.Parulekar,2,2.50 Mumbai -Ahmednbud Cus
R 1.5.Gazinkur,1.6.47 Mumbai Mumbni ~ | Cus
19 L Kannde,26.12.52 Mumbui C.C.F, D¢lhi .
80 St S.Swuminpthan; 4.7.51 Mumbal Chennui Cus (P'rey.) 3
81 “M.ADurudwale,14.4.5) Mumbai DG(IH&W). Dethi . °
R2 SV Choudlari 810,51 Munibai Vizng Cus P
83 _AG.Jdnjeini, 15:5.50 Munbai Ahinednbud (.m
B4 R.T.Meerani 22,1.51 Mumbii Kolkats Cus
83 K. T.Jedhav,15.7.5] Mumbai _(“hcunm Cus (Prev.) .
R6 S.G.Shindadkir07.11.46 Mumbui Mumibui = | Cus
.81 Vs RuuL 7. I() S0 Muml)m Kolkntn €ys .+
B8 U G. WnlunJ 1.6.50 ] ‘Mumbui Mumbni ~ HE (Pune) Cus
_ By VR Prabhudesii, 4.1 1.46 Mumbai Mumbel =1 Cus
e S.M.Kclkar,19.9.50 Mumbni NACE N, Vadodwen
R .I‘iM_M_‘l”‘i‘.L.’ 5.2.5 5() “T\:’i{;[j_lhm /\lnnulubm! Cus
92 LA, lu‘l.ugk.n 22.6.51 ‘Mumbai A Chennai Cus Q‘tcv )

N  AS.Asliickur 5.6.52 Mumbbi DG(AudiL), Kolkita_ &
. Plyll\h Dali,18.10.51 Alluhabad DGICCE. Delhi _
95 Subltsh Clhander Johri.20.7.5T | Allaliabud DGICCE, Delhi
______ 96 1 Rakesh Mohan Saxena, 16.1.49 Allshobed - Delhi Cus (PPrev.)

" S.K.Bubluadi(ST),1.1.49 _ | Mumbui Ahmedabud Cus .
9% M.V.Angchekar,15.9.52 Mumbai NACEN, Kolkath
99 G.U. Budharani, 16.6.51 Mumbai Chennai Cus
400 - 1513 Shinde,21.1.5] Mumbai __| Kotkaiff Cus
101 "K.S. Gondiickar,14.4.51 Mumbai Kolkila Cus
102 VK Mahajon 23,250 Chandigarh NACH N Faridabad
(1N I( I, '.lnuln ||) S ’nl e Immlllgmh o :" ‘fNM I N lnlhluhml
L l{ ﬁ I'mdlu_m A, 2.51 | Bhabaneshwur Kolkut ( us
105 K.S. Gharia.7.9.51 - Delhi I NACEN, Kinp i
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06 [™. Kuamchu\dﬂl‘{x_dwd-)'—._‘y..iER .. \ llyduubld
TWT RS Patmik.4.9.51. Uluubancsh\vur Kolkatu Cus
108 p.L.Lenka,i6.1.53 Ulmbuneshw 1" “Kolkata Cus
759" | M. Kiwrshid Almed,1.).52 Shillong_____| Kolkala Cus
__ng__ | hK.Das No.-il,1.3.48 . Shlllong Slnllong Cuf.« ey, )_______J
L L ._I'__S_p..gr_lm\_.l_‘) 56 Slulluub o Kulkum [ E———
112 U.C.0us. 4912, 3 ._S_!l_[‘jg[!h____ KUlk“N Cus'’
113 “Biman Dhat, 127, lO 0.53 Shitlong “Kolkula (_m
114 _B.Paul,23. 1.53 “Shillon Kolkate Cus .
__'__LI_S_'“ ,LL’-H% 25.14.52 _Slnlhmg. o Kulknin Cus e
. 16 G.K.Shurma Yoral 9.1.48 bhmuul1 Shullonb Cus(Prev)
17 V.S.Gaikwad (ST ).2 6.51 Mumbnai Kolknlu G us
118 1.5.Couchary (§71),3.6.51 | Mumbai Chennai Cus
19 3. Sunthanavanuut, 21.5.53 Chennai Mysore CXI
120 C.Clucob 9,11 48 Cachin Bongalore CX
121 Hnlly iy ipc.l(y.?.SUz Cochin Cochin CX (other than i
V ' Cochin tity) |
I | K Sengpta. 3149 okuin Runchi CX i
123 . | S.K.Cihosh.8.5.1950 Kolkatn Mumbui = 11 CX
, 124 M Gunesun, §.2.51 Chenpai Coimbutore CX . R
125 10 T Kumar. 19. 9.4 9 | Chennai Bangilore CX
. M*‘,”‘_‘il” I’luhp 21 10050 Mumbai Vudadarn CX
i L.Juseph A Doss. 1. () 5] | Chennai Coimbitore CX
128 y.r l‘nu! Jesudoss 9. 3.51 Chenuad Mywu, X
129 (;opal C. Murmu (51).3.7.49 Kolkita . flanchi CX
30 AT T Laxmikunt,20.1.47 Kolkatn Kolkutn CX
13 M.\mmm)un Ruy (S( IRIE R 45 Kolkutn KquMn CX
132 M /\ (:llc 4.8.50. ,‘ B : Mumbai . Vndud.\rn (,,
i3] K.S.Prasnd,15.8.49 5 Kokt Blmb‘_n,u,shwur X AR
134 K. Uhuumlmrju 1{11.49 Kolkutn | Dhubaneshwar CX |
135 M. TSatunkhe, ! l. , Mumbal | Bhopil €X i
136, N Kokka.1 54,52 | Mumbni | | Bhopal CX '
137 .S Kuinthekar 30148 Mumbai | | Mumbai -1CX e
i38 S AAinic.14.4.52] “Mumbai i | Aluncdubad CX K
139 | AR Chavan:d 1.6. 50 - _Muinbni T Vadodara CX _
140 Dipak Kumar Dulta 41149 i Kokt I NACEN, Huzuribugh
14] BhafatKr. Chopral2s. 1149+ | Kolkuta i Lucknow CX
142 S/\S Navnz,9:8.54: i Cochin | | Bangalore CX
L O C. l),Muy_L‘l_(yr 24'_|H_52 . P Mumbnl - /\luncduhnd X
144 K.Kamban(SC).24.11. 53 ' Cliennui Mysolu CX
145 R. (;uvmdnqu(Sr) £.6.50 Chentiul Chennai CX u\hcr then
! Chennni
oo S:M I)u\n.y A 7.4) Mumbui Pune CX
147 _i (.‘Ul\nw_}_,i)_';_ll 41'. _M\Lnlnu Pune CX__ _
148 M. Bhaskaran Nuir 05. UI 52 Mumbai Ahmedubud CX
149 D 1. Gawiide,2.6.50 ‘ Mumbai Vadodara CX
_______ (50 | Budha D Deb Mitrii, 1.6.52 Kotkntn Mumbui - 11 CX
st ) _&}S‘_g_gml (S1),15.7.54 “Cochin Luckiow CX
152 A NC, Clwwdhury | (SL) 6.1.49 Kolkutn :Bunulu CX .
153 D.C. Hembram (51).3.8.54 Kolkitn DG (ST). Mumbui s
154 Mihir Kanti Kar,18.10.50 Kotkata Muinbai = L1 CX
EES Tarunkin 1 Ghush.14.11.51 Kolknta Mumbai ~ [1 CX
- 156 R/S.Srov:i, 18.4.52 Mumbni | Ahardabad CX )
157 FipaKudioni 4.8.51 Mumbai /‘\I:nngdubml CX
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N A ll VL“II) ykar,09.04.50 Mumbai Vadodarn CX "
139 "] Musahid Ali K. 6 09,50 [ Kolknia Mumbai = i CX R
_[E(—):: M JI;MII];IL &S(l 61147 Mutnhui Muainbini - 1} CX( |
161 B Naivade (5C).2.6.1946 Mumbai _Mumibai = 11 CX
162 A.S Bundhupadhyay,12.01.50 Kotkuta- Mumbui - 11 CX
163 B.0.Mapai(SC).9.3.48 | Mumbai Munibai - 11 CX
___lod Alokh Rana Roy;17.01.51 Kolkata Mutibai - H CX
1G5 P.D.Ajmern 03.04.1950 Munibii Puie CX
160 (.S Kadam,19.09.51 Miinibai Ahinedubad CX
167 i V. V Surve, 15.01.53 Munibui - Bheépal Cx
168 AD. KI”I}((II'_]_'__O() 53 Mumbai | Ghapal CX
. 169 5K Eshwar,28.11.52 Mumbai Bhopul CX _
C10 U.S Bankar.02.06.49 Mumbai Punc CX -
171 Chandru Sckhnr,08,02.54 Mumbui _Bhapal CX
172 (.S. D\wvcdl 01, ()ﬁ_l__9__5_:}~_- Mumbui _Bhopi CX —_—
N _| Mrinul Knml g (S0).9.6.47, s rrremeen l(plknlu R T T I
174 | Bt ““LU_"_J i.1.4] Kolikuta Mumhul -iex
175 DK Sarkar (SC).i.2.50 Kolkala Munbui = 11 CX
176 TR, Kirtane (SC).1.6:51. Mumbui Alunedubud (X
177 KM, |<t.r|[gigljig_3g_ e | Mumibai Bhopul CX i
L Rumashinkar (SC),10.8.47 Muinbui Munbui ~ 11 CX
179 Duti Patar (§7),1.1.53 Kulkuta Mumbni =1 CX
180 P.C.Sardur(SC).1.9.50 Kolkalu Mumbai - {{ CX
1Rl N.C.Barman (5C).24.3.50 Kolkata Mumbai - 1 CX
182 | Giulum Das (5€).26.5.56 Kolkaty _Kolkntu Cus
[R3 P Pavan (SC),6.5.54 Chenuai NACEN, Tlydernbud
184 IIIO;\ﬂ_;JS_I_.\IAldﬂ\V {ST), 1.3, 54 Kalkuta Mumbai - | CX
_______ IR I MN. LMIntre (§1).5.2,55 Mumbai Bhopui CX .
K6 Gl 32d0 - Mumbui | Vadodwe CX -~
e KT 1TVN Anuntharnman 96.01,51 _: Mumbui Alnedibid CX -
L HAD Weliow, 110249 Mumbui. Puire CX "
18y Mohd Al}\l_):\llll 01.01.1965 Mumbai DODM, Delht,
I _—" II u_,nmlu ngll 1. lO 1965 o (hcnnxu . _ Vm\u X
N S I( svinden !_u!nm Sm;'h ()‘) (’7 l')ﬁ___ ___K.i)wll_«g'l!_l __________ U(ugl)RI) L mkmn\v N
192 RuJuh Kiunar Singh, 02.11.1965 Kolkuln DG(Audin, U\umui
193 Sunjay Agarwal, 12.10.1966 ) Mumbai DIMR, Dcelhi
194 Dincsh Kunar Agavwal, L 1.01.1906 Chenni Vizay CX e
195 - Sllnlnmnyu ‘nhuunu . UI 1965 Mumbui Meenn CX
96 /‘\numl_ljt_qrw 12.06.19G5 Mumbai MLCHll CX
197 D. Senthel Nullmn 12.06.1964 Chennai Mumbui-- |1 CX
194 Rt Kmnur_[\j_c_l_xll 15.08.19G5 Chenmai . Mecrut CX
199 | Marish Dharnia, 21.01.1965 _Mumbui Kotkats CX
200 LPromod Kumar, 04.01.1964 Kolkita CESTAT, Mumbai
201 4 _B.B. Reddy, 15.07.1963 Mumbui Nappur CX
202 Ashivini Kumar, 01.01.1965 Mumbni Kolkata CX
203 AS. Sunder, 02.09.1963. Mumbai Vizg TX .
204 S.K, Malilo, 30.06.1962 Mumbui Bhopal CX
_____ 205 | Sanjuy | Kumar, 01.02.1966 Chennai _Vizup CX _
206 1. Devendra I rata SlnLh 05.08.1959 _Chemi NACEN, Hyderabud
200w ajendin |<l!uﬂl_!" 07.10.1964 A Chennai uipiur CX
208 . K(l\ll.l")_@.l‘l_ll i Singh, 13.11.1966 _Mumbui _DOFM. Dclhi N
09 SV Srivastav: |.Kum_|| 29,04 11966 Chennai Virmg \°X
210 |.Sanjay Kumar, 06.08.1964 | Mumiai _CLST/T Delhi
211 Deepik Ullq aonkar, 12,11.1967 Mutinoui Die. {ugmlm Dclhi
LA Siowri Sankar )Illhl 10.03.1965 Lhennai DGDRD, Juipue
21y hqunnln , '_I_)'U_f)_i‘)(r | ( hu\_u__H_______ Meermt CX R
Lo 2Ha l‘ N; u.muﬂ_lg_l_( w, 20.12.65 Murmbii ___m_l_\lf\_(,LN Chennai
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viumbad 7 17 w2
_ DG /\ud\l} llydcrubnd

M\nnhul i
. NLH)\H (_X
M\unbm

e e e e S

“Mumbai
11 CX

[3]6] f\lldl\
Mumbai -

N/‘\( 1} N r usidnbud

| Mysore (,X
R DCHN LX

et

’

(_I\\nd.m K\umr Lnn I‘)'UZ I%O
. l‘(_tjix_._cn(jg\pil_n'n I'! l? |‘)6(» e M
L /\m.\rnaih ch.n_ UI (M 190} Mumhm
I‘mlul Fiwari, 20. 1. l9(7
V.V SN, Mu. dwx 109 I% Chennai
) M L Reddy, { (oL L — Mumbul o
UILIH Kumar U_p ull\) ny. (x 03, 07 K_plkum
Y Srccnullm Ilnddy 1. 08 45 U\cnnnl
l(cmyscl!c V. Balram, 20.07.65 “Kolkato,
L Kumy, Taruna | Kumari, 01, 07.65 Mumh'\l
~ Nul.mk Kumtr 0zt (5 Chum.\l
. '5 h\ym:nj 2% (PS (IS N N . K__u_lg_.\ln
1. v, Y. l'nmhl ?(r U() 65 Mumlmi
l’.mkdj Jain, 24 03.61 Ll\um.n
/\<lm§f Kumir, l’un(ky 0311 08 Kolkata .
K DWIV(.dl 15.07.65 M\unl)ul

e

Mumbal
Chennai

136

231

5 | _Nasser: Klmn 0l 1.06.66
10 Sdfavanam 15. 05 03 _

M AL Mnlmn Rao, ()I ()R ()S

Mllmbui

_ l)() an\muun IJunL.uImc
B U(i_g___g_) Dn,lhi _

- Mcuul (,X

—_——

L Vuug, CX

/y_j Kum.\r I‘) ()7 4

SLLI“J Chowdhu

14.08.68

Kolkata

__________._.__-——————

Chénnui
Chennot_,
Chennai |

Mysore CX

e e o i G

/‘\C,LN ¥ nud'\imd

N R ——

e et & T ST

Kulku\u C X

N/\u N, Chcmnu e
(.hcunul CX othu ith C humu\
Vi fzng CX

DPER, Delhi

AL “Promod Kedia, 02 nR.67_ ____\_lﬂlb_n_l‘—_ DQEM.DC!N
2 Rush n Ll ul 1() ()(1 (,(, o ______Mum\un Dle. Of Valuntion, Dett Dethi o
2 240 LV'N Rcddz 23 OU ()3 ] Muinbi. | un( L CX . R
241 “Promod Kumar, 05.07. ()6 Mumbu\ ST.0.)F1T, Bourd
242 i S P, Guwade, 01,00, 1951 T — _Ahmedabad C X ]
243 | Uhuxlulqlul (mrg, \R (H (» . _gl_\_c_muu o S 1.0, (’1 RU) Uomd R
244 | V. Shukla, 09.03. (,4 e | Mumbai ___f M_L_cr\ll CX i
245 FHarshbardan + Ananid Rao Umre(SC). T NACEN, Chennui
I K T S | Kolknte b
240 'S.13. Al()"ddu\l 'Zl 12.1947 M\nnbm [ _Mumbni X
a1 (K Vccn{;h.uha Rcddy .10.5.1965 (l_\_ggu_!gu”__ . _B’_‘Xi(ﬂ_g}_______—_i I
248 | SKéshay Narayum Reddy, 12.7.1968__| Chennat Vizag CX. F'“M
249 (S M Madhusud\n H |0 I%() _Chennai Vm\_L(_:X !
250 Rum Mol Rag (S_g) 75.11.60 Chennai DGICCE. Hy_d_clubml
251 Kunnathusan @__g 12.5.05 Clicimai_ Mysore CX
252 - | Tamizh Vendan (S¢), 3. 6.5 { Chennni _Mysure €X -
253 | -Nagaraju (St), 20.8.05 Chennai Vizag CX
254 | Venint Srinivas. (Sc) 9.0.06 - Chennai Vizag CX°
255 SA. S'uhb.n_J ah (Se). b |2 s, o e _(__hcnum Mysare CX ¢
256 Dlm_f_mjl_Sn_»bh f\‘lcgnn @ 1).1.7. (»5 S Mnmbul U(_(_bu_ﬂgt;lﬂ)__t\_@_\_l_nll_xm ________
2 I(mnllalMccna(S__) 8. 1270 _ anbm M_Lg_ngl__(__)( I
sk Slm i fam Meen: ST | 1. 6() o (_:_h__cnnm _ _ll‘_'Lu_‘__c_z(_.
259 "Sml Dibian Lakra (1), T11.01.40 Kolkutn Kolkatn CX
200 “Mauthias Dung Dung (S§1). M. 12.1961 __(_llqnmn Mysore €X
261 Chetan Luma (1), 24,4.00 _K_Q_l_k_lll__l‘l__ CUSTAT, Muimbai,
e Shy'nm)han L.\l Sulkd wpal, 10.6. 065 “_l\j\_nul).n N/\U N, Mumbm
A Suni, K\tlmr_ls__!l 60 Muinbai _I\_A_C_gry_l_&,_?( ___________
204 K Sumbi Reddy 15, B.1964 _Elwu« (,LSIA,I Bangalore
268 Virag Gupta, 16.6.69 ._M.‘.'.”_'.tl‘“ l)l(. . Of hecpitl Ml.nrs Delhi
206 SKMts_llr.l lU l ()() - Mumbai Mccru!CX [ —
T30 | Vined KeAw T I Munbai____| CES STAT Uclhi R
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Ponnsien A Posting dug to b boont ratitluns e i dndsty) nhive conshdernt aliun nond

lccunnn ndnlluns of DGDRL DGCEL and DOV

.___

S.

RO T OFFICER'S 5 NAME

(SISUIUIMS)

TINRESENT PLACE OF
rgstT ING

vos'mBTo,

Tt T o Chander

e e me ot 10 28 i s 4 0

i R Kanwar Sm;_,h (Mr': ) BRI “AUDIT, D(_”\l DELIHTCX
e e T T
____g.__. N.m:ql_\_ Kumor _ \)(J[(_:SL l)cllu DL lll CX
. Catlam Uuncuu. GICCLE, U(,“\I i LHl (,X :
a | KK Girdhar DIPR, Delhi - DELHICX )
5 " Rl Lol HGICCHE, Delhi DELINCX i !
KR Maodhar PPR, Delhi bt Li'lif?("“""—
G . _ B
Curmeet Singh - DG (HE W) Dethi l)liLlIl X
7.
C. L. Paul DG (SG). Lelhi DLLHI CUSTOMS
8. .
Sunjecy Bhatagar CESTAT, Delbi™™ 7 DLLHECUSTOMS J
9. . O .
' Anil Kumar Khanan DODHM, Dellii DLELICUSTOMS -
10, .

e e s e o

DOIM, Delivi

s e s

DELTH CUSTOMS

12 | V. R ECliza

DG (L. 1), Dethi

13. | U. Rajaram,

CESTAT. Delhi

| P
DELHI CUSTOMS

14, | Mahcndra Singh

T OF LEGAL AFTAIRS | DELIT CUSIOMS

197 { Tatinder Pal Singh

15. | Paramjit Singh

16. I‘udu\u Mulum I((\o

>

DOM, DcH\i

e i i et 1

CESTAT DELII

e (UQI()M‘S

17. | Om Prakush

DELHIL CUSH)MS

1T, OF VALUATION,
DELHE 1
SR OFTOGISTICS  Delhi

B CUSL ()

-29). I}.lljz'\h Kumnnr

21, | Ali Mustafa

23, |'™ alavir ‘SmLh Chaubhan

e e s e i

- e e

DRI, Dethi PELNCUS. ()

e e st

INACEN, Faridabad DELHICUS

T OF LCEGAL AFEAIRS,

DELIT CX
Deihi '

23, | J Kangani__

24, | M. K. Gopinathan

NACEN‘Chcnn:li H IENNALCX,

NACEN, Clicnnai

CHENNAICUS. g

75, | R, V. Ramakrishnappa

[*S

CESTAT, Bungalore _ BANGALORE CUS.

26, | S, W Murthy

DG Valuaton Sangalore ANGALORECUS.

5
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20 ) Md AL g I INACEN,) fydernbiad HYDERABAD CX
28, | Dummaia l'_&l_l:lll_i_Lq_i\l\lli DG, AUDIT, Hydcrabad IlYDER/\U/\D' CX
29. | D. Logoniathan NACEN, Chenal | CHUENNATCX
30. 1K Nulu.rujun NACEN, Hyderubad HYDCRADBAD CX .
ML V.G Ghag DGICCE, Hyderabad HYDERABAD CX
32, | Sanjay Vasant Pusclkar CESTAT , Mumbai MUMBAI - | CX
33, | Ali Akbar 1 herally NACEN, Mumbai MUMBAL - 1 X
34, | Arvind Kl'mml Suxeny CESTAT, Mumbai MUMBAI -1 CX
MUMBAI - 1l
35 Ramesh Tilkmmdas Khemani | DG, Service Tax, Mumbal CUS.(I'rev.)
36 _.\./_il‘.‘i)' Kunir DG, AUDIT, Mumbai MUMUAI -1 CX
37. | Raj Kumar Chandim CESf/\T. Mumbai MUMDBAL=1CX
38, | K. K. Srivastava CEST/\T‘:MUII\blli Mumbai -1 CX
39. | Rajindra Singh Rao NACEN, Yadodara VADODARA CX
40. | Ashok Kumur Kuende NACEN, Vadodura VADODARA CX
..... 41, | Vijuyani Singh DG (ST), Mumbai Mumbai = 1l CX
42 Bidhau Chandr? CESTAT, Munmbui Mumbul - 11 CX
8. _§_nTl_\j.}_l){_S_i3_|glml CESTAT, Mumbai Mumibni - 1 CX
_ 44, ) Nugenden K Mishra CUSTAT, Kalkuta Kotkntn CX. 5
45. | Darlnder Singh DG (AUDTT), Kotknlg Kolkuatn Cus,
) : . |
46. | Soumynjit Bhowmick NACEN, Kotkitu Kolkulu CX. i
47. | Pankaj Kumar Singh T.0. (TRY), CUEC DGORL). Delhi B
48, | Parmod Komar Shimla (Chandigari) CX DGR, T & K.
. 1
49. | A. K. Kothari Kola CX o DG(DRY), Mumbai
S0, | KR Raman U.0.P. to Coimbatore CX DG( VIG.), Chennui
51, 1 Avinush Thele DGCEL, Vadudarn DGCEL Yapi
52, | arbir U.0.P. Ta Kolkntn CX DGCE, Vadodara
U.0.P. to Chennai Cus . .
53, 1L Aunadweai {Iicv) DGCEL Chenni
54 VR Duraing U.0.8; 10 Coimbatore CX DGLTL Colmbatore
55, | K Y. Prasud 1 U.0.I", to Kolkniu CX DGCLET Jumshedpur
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CCMMISSIONER
CENTRAL EXCISE & CUSTOMS :
SHILLONG ZONE: ,

(ORTH EASTERN REGION

>

" -

Jed Vloors Creseens Doitding, VTG Road, Shillong = 793001,
Phane: 03642300131, Fax: ()'(}-1-222474/

il oy it e sicin Pl(\»(mL]U .
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» \
CoNod3)1 3 CCOsiL 2003 g ! (? Dated - 23" September 2005
. a | _

e g -2
The Chaimman éi’)
Central Board of Txcise & Customs
Notth Block : : : -
New Delhi - 110001,
Sir,
Subjest s Progiotion o the Crade of  ssistani Conunissiones of
Costapns & Central Exeise — Non = consideration of
S Coaad ST cmididutes - Regording.

- Kipdly find enclosedherewih o representation dated 23.9.2003
cubimittedd by Shie NLCU Pareas Supessitendent.. Cential Bscise and Customs,  Chief
Commizsioner’s Oflice, Shillong Zores on the above subject whieh is self explanatory for
formation and neeessary action. ' g

Youwrs faithlully,

-

Foclo o \s shove,

2%) 97"

, (LS Y KTATITING)
CLIEF COMMISSTONEL.

%
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Respected Sir, i /
e o

(throuph roper Chanisiel)

Hubiat Promotton do the Guade af Assbstanf Cansiiasloner of
Customs & Central Excise — Non — consitderation of
S.C. & S.T. cundidates — Regarding.

Kindly reter to the Order No.132/2005 dated 22.8.2005 issucd vide
F.No.A-320/2/3/04/ Ad-11, C.B.E.C, New Delhi on the above subject.

Vide above promotion Order, total 267 officers has been promoted
1o the Grade of Assistant Conunissioner, Customs & Central chmc/.out of which 118
Superintendent of Central Lxcise has been promoted to the Grade of Assistant
Commissioner,

On perusal of the above mentioned Promotion Order it is seen that
in the Cenfral Excise oul of 118 nos. of promotion. only 2 (two) Scheduled-Caste
candidates and 4 (four) Schedule Tribe candidates has been promoted.  As per existing
norms against 118 nos. of Promotion. at least 18 nos. oI 5.0 ¢ candidates and 9 nos. of
S.T. candidates would have been promotion e (@ 1500 & 7.5% respectively but
unfortnately the number is as poor as 2 & 4 resps uu"cl\ As a result a good number of
$.C.oand 8.1, candidates has been deprived from getting promotion o tie Grade of
Assistant Commissionct.

Whereas 1 respect of promotion from Superintendent Customs
(Preventive) and from Luszoms Appraiscr to a Grade of Assistant Commissioner vide
above promotion Order undcr existing norms i.e. 15% and 7.5% promotion given to the

S.Coand b lmmhd.llcs 3 3 '

l\,;.'.‘ ‘

: ' w, “.
S, »,.\,, LT e T A ,Mowovc:l on ])ul’USdl of tho’ above promotion Qld(‘,} it is secn lhat
e\tstmg ralio bctwecn Supennmndcnl Central L.\uqcmml /\pfnmsm and Supmnlcndcnl
Customs(Preventive) i.c. 6:2:1 as per Hon'ble Apex € muh o-(’n.fy..fd.v.n.h In W.P. (Civil)

No0.306/1988 and W.D. ((.,ml) No. 651/97 has not been {ollowcd

As per 6:2:1 ratio, the Central Excise promotion out of 267 was
suppose to be 178 as against 118, So, there was 6O promotion given less Superintendent
Central Escise to Assistant Commissioner, Central Excise and Customs.

By that way also 5.C. and 5.7, members are deprive of their
promotion. ’

N,
| 3)- K% NNE“AU@Eﬁ &Qy <
* o i
I'he Chainman
Central Board of Lxcise & C usioms y )
Norih I3lock : o
New Delhi - 110 001, } ,; i
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I the above  promotion  order  Customs(Preventive)
Sup soinfendents already got pxomolmn upto Jungr96, whereas Central Excise side it is
90 Tune for Gesieral for §.C. it is 92 cbruary and for S.T. it is March/93.

k)

l.v carlicr occasion also at the lnn\, of cadre review during 2002 a

targe number ol post wi \,s not given to the Central ixcise side and wag given (o others.

‘vl\ name was also under consideration for momoum to the Grade
of Assistant Commisséoner. Central Excise and Customs,  Tast Superintenddent Central
lixeine belonps o 5.0, catepory promored 1o Assistant Connnissiones o U1.82,2003 his
all India Seniority SLNo. was 3517, The name ol fast 5.C. candidate promowed o the
Grade of Assistant Commissioner. Customs and Central lixeise was Sti Sudarshan Das,

Lherelore, 1 pray 1o vou lo kindly re-consider the promation ol
§.C. and S.T. candidates including my self from the Superintendent Central Excise Grade
o the Grade 01" Assistant Commissiones as por the existing norms fixed by Governnent

o india @2 f.c. 15% and 7.5% for 5.C.and 5.1 which has not been tollowed in the above
promotion ()xdu dqm\'lm_n cood number o! S.Coand ST candidates,

An carty action s solicited.

0/ YVours fnthfully,

A

(WINAT CITANDRA PATRA)

SUPERINTENDLENT
" CENTRAL EXCISE
CHIEF COMMISSIONER™S OIFFICIE
CUSTOMS & CENTRAL EXICIS
‘ SHILLON

Copy torwarded Tor kind information and necessaiy achion 16" '

The Nembar(P&V ). Cas oo sorth Bloek, ivew Delb - 11O 001,
2. The Chatrman, National Commissioner for S.C.and 5.1

(NINVAT CHANDRA PATRA)
SUPLERINTENDILENT

CENTRAL EXCISE

CUHIERF CONNITSSTONER™S OFFICE
CUSTOMS & CENTRAL EXICISE
STIELONG

e o —— e
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'm INDIA ASS GCHATEQN OF QENTE&AR EXCISE

GAZ’ETTEB EXECUTIVE @FHCER%

WA

Phone : 033 2554 7027 (Res.) o Mobile :

Address for correspondence :
13C LALIT MITRA LANLE, KOLKATA 700 OOi

09831034352

Sri Rathindra Kumar Sarkar

Shillong

5riG. K. Gangwam
Rajkot _
Sri P. Somasundatam
Cochin

Sri Rajendra Pratap -
Chandigarh

Sri V. P. Pagare
Nasik

IV s 0 b EAHN ;.4: 5 eaiy

‘SECRETARY,,

S sS P S JJMn'a
Haldia

033 2554 7027
09831034352

SnV N. Jha

Jamsedpur

Sri Jitendra Singh
Ahnedabad

Sri M. S. Agharkar
Mumbal

Sri Ramesh 'Babu
bunlur ' '
Sri P. Samuel
Hydrabad

Svi Vimal Kuwmar
Meerut

Sn Rabindra Chhabra
Delhi

Sri Anand Kishore
Raipur

‘Sn Suhas Sdrker
Kolkata

é W V\"M

- Ee T e ot B eIVl = AR T S -

e-mail : aiacegeo_siddhanta@hotmail.com
PRESIDENT. Ref. No. : Date : 277 FOS
Sri R. Kumar
Chennoi )
044 2464 3453 CIRCULAR NQ. VAIACEGEG/2605
09840179393 DATED ,the 27" Julv,2005. 0 eeeveenee....
VlCE‘W NE@DNTS All the unit seeretaries expectedly have received the letter dated

14.07.2005 expressing thanks to them for bestowing the responsibility on the
present body to work for the betterment of the cadre. It is known to ail
participants who attended the meceting at Khandala, that no substantial pohicy
decision L.‘Vould be taken afler detail review of the problems and persuasion
made by our Association. It is need of the day that we should pursue our
problems for redressing the same in the line as agreed upon, not only by the
Association Executive Committee but by all the unit secretaries throughout
India. As you are all aware that the CBEC is proposing creation of post of
Deputy Assistant Commissioner without clcafly stipulating as to whether the
satd post 15 a promotional post or ('iroup‘/\" post. Some members expressed

their opnions aceepting the said post as has been heard from the Boerd

officiats. The members may clearly keep in their minds that no post,

- W
whatever name it may come, iy acceptable o us i it is not placed under
Group-"A" service. In this crucial juncture when our members are recring
under severe stagnation. the Board may allure by creation of some post in
between Superintendent and Assistant Commissioner but the members shouid
not react immediately. The Association is not averse to any dispensation - if
proposed for removal of stagnation and discrimination between the Centrai
Excise and” Customs - provided it is declared clearly and unequivocally spelt

out that the post of Deputy Assistant Commissioner is not a promotional post .

While the present body has started functioning, it intends to impress the

following matters immediately:

A. Organisation - The recognition of our Association is pending for our
inability to submit the list of members from whom the subscription is
deducted from salaries. Only a few Secretaries have submitted the list,
Other Secretaries are requested to come to Noida along with  the

histcertificates issued by 1D.D.0. 7 A.O. and in case subscription is not

deducted,

the process may be started at war

footing so that the

Association does not face any threat for not granting of recognition. e
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.ALL INDIA ASSOCIATION OF CENTRAL EXCISE

R

- GAZETTED EXECUTIVE OFFICERS

" Address for correspondence : | ,
13C LALIT MITRA LANE, KOLKATA 700 004
Phone : 033 2554 7027 (Res.) o Mobile : 09831034}52
"~ e-mail : aiacegeo_siddhanta@hotmail.com \

Ref. No. : Date :

Sri R. Kumar
Chennai . » 4 . S N
044 2464 3453 Jomnt Seeretaries / Vice President of particular region shall co-ordinate the
0984C179393 matter in the respective region o complete the process.
‘ B. Fund Position:-The factual position of fund of the Association is known
lC SlD NTS to all . Necdless to mention the need of fund to run the day to day
Sri Rathindra Kumar Sarkar activities of the organisation. The Kolkata Unit of the Association is
Shillong helping to run the show. It witl be of great help if the Unit Secretaries take
Sri G. K. Gangwani . o o o '

. : action to clear the subscription dues in Noida meeting. The Regional
Rajkot . ©
Sri P. Somasundaram Committec is also requested to monitor the compliance.
Cochin C. Action taken :- Election certificates have been sent to Secretary

Sri Rajendra Pratap

. . Revenue, Chairman and Member Personel and to all Chief
Chandigorh

Sri V. P. Pagare Commissioners/ Commissioners throughout India. A letter has been
Nasik

f: R S TS R T IR

SECRETAR

Sri S. P. Siddhanta
Haldia

033 2554 7027
09831034352

Sri V. N Jha

‘kﬂ!.,»'-na:{izxw(q';t,»s Rt T e et e Ty

written 1o Secretary Revenue and Chairman to intervene in the matter of
DPC for promotion to Assistant Commissioner so that the interest of the
Superintendent of Central Excise is prolecied. Another letter has been
written to the above authoritics to grant the pay scale of Rs. 75€0- 12500
w.e.f 01.01.1996 with all consequential benefit as has given 1o the
Superintendent in NCB. Further, drafting of memorandum is on process
to be submitted to Sri P.Chidambaram. Hon:’ble Minister of Finance and

Sri S.S. Palanimanickam. Minister of State fo' Finance , Government of

~India for creation of post of Assistant Commissioner and amendment of
Jamsedpur Group-'A’
Sri Jitendra Singh Recruitment Rules which will be circulated in Noida meeting.
Ahinedabad . . : .
SriM.S. 'Agharkar . Copy of the letters are reproduced for information :
Mumbai To
Sri Ramesh Babu Secretary Revenue,
Guntur - (i(.wF. of '”djf’-
S P. Samuel Ministry of Finance,
’ North Black ,
Hydrabad New Delhi-110002
: Svi Vimal Kumar
. ‘Meerut

Sri Rabindra Chhabra
Delhi

Sri Anand Kishore
Raipur

Sri Suhas
Kolkata

Respected Sir.
Sub:- Revision of pay scale of Superintendent of Central Excise-
Regarding -

Kindly refer to letter under F.No. A-26017/65/2003- AD.II{A) (1)

dated 22.04.2004 issued by CB.L &C. Department of Revenue, Ministry of
Finance, Govt. of India granting pay scale of Rs.7500-12000/ to the
Superintendent of Central Excise with effect from 21.4.2004 along with other
officers under the C.B.E.C.

The Association while appreciating the above order, craves leave to point oui
that Superintendent in Narcotics Control Bureau has been placed in the pay

2
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ALL INDIA ASSOCIATION, OF CENTRAL EXCISE

&

GAZETTED EXECUTIVE OFFICERS .

Address for correspondence :

13C LALIT MITRA LANE, KOLKATA 700 004

Phone : 033 2554 7027 (Res.) o Mobile : 09831034352

e-mail : alacegeo_siddhanta@hotmail.com

IPRESIDENT'
Sii R, Kumar

Chennai

044 2464 3453
09340175393

VICE PRESIDENTY

53 Pl o 0V er L

Slnl:’ong

Sri G. K. Gangwani
Rajkot )

Svi . Somasundaram
Cochin

Sri Rajendra Pratap
Chundigarh

Sii V. P. Pagare
Nasik

Sti S, P. Siddhanta
‘l i‘l;l;lbl“a

0.7 2554 7027
0331034352 -

[JOINT SECRET
"S1i V. N. Jha
Jumsedpur

Sri Jitendra Singh
Alnedabad

Sri M. S. Agharkar
Mum}b}:i

Sri Ramesh Babu
Q(lllluf‘

Sii P Samuel
Hyirabad

Sri Vimal Kumar
Mecrut

Sri Rabindra Chhabra
Delhi

Sri Anand Kishore

Reinur

344 7

SRk

;

Kolkato

Ref. No. :

Sri Rathindra Kumar Sarkar .

! " Date :

' Jth et 96 with all consequential
scale of Rs.7500-12000/- with effect from 01.01.19 !
benefits vide office order under F. No. 15/2(378) 12004- Estt. Lated 20.04.2605
issucd by NCB, Ministry of Home Affairs, G.O.1. (copy enclosed). Also pay
scales for the staff belonging to the organizéd Accounts Department have

been notionally extended w.c.l 01.01.1996 vide O.M. under F.No. 6182/ ElL .

(B)Y/91 Dated 28.02.2003 issued by Deptt of Expenditure, Ministry of Finance
& Company Affairs, Govt. of India (Copy enclosed).

In view of tlie above. the Association request to your kind and

judicious self to revise the pay scale of the Superintendent ofCen!ra} Excise
with effect from 01.01.1996 and for that act of kindness the Association as

duty bound shall ever pray.
Thanking you,

Encl: As above ‘
- Yours faithfully
Sd/-

(S.P.Siddhanta)
Secretary General

To
Mr.K.M.Chandrasckhar,
Sceretary Revenue,
Ministry of Finance.,
Govermment of Indja
North Block,

. New De:hi-110002

Respected Sir,

Subject :- Promotion of Group-B Officers ~
Request for interveniion —

The Association would like to draw your kind attention to the following
facts:- '

A) The Hon'ble Supreme Court in the case of All India Federation of

Central Excise vs. Unjon of India against WP(Civil)No. 306/1988 determined
the ratio 2:1 of Assistant Commissioners for Centrd] Excise and Customs on
the basis of predominant function under the respective Acts.

While allotting 113 of the posts of the Asstt. Commissioners to
Appraisers of Customs and Superintendent of, Customs (Preventive).the
Saperintendent of Central Excise engaged in Customs work was totally

- The position. after introduction of Service Tax in the year 1994 hag
totatly changed. But at the time of restructuring of the Depttin the year 2002,
the work of the Asstt. Commissioners in Service Tax have not been taken into
consideration. Now, the ratio s ought 10 be reviewed on the basis of the
functions in Central f2xeise. Service Tax and Customs.

)
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. GAZETTED EXECUTIVE OFFICERS <

Address for cdrriespondence :
13C LALIT MITRA LANE, KOLKATA 700 004
Phone : 033 2554 7027 (Res.) o Mobile : 09831034352
' e-mail : aiacegeo_siddhanta@hotmail.com

B T . S L
R L S ERRORNL b T

Ref. No. : Date :
Chennai
044 2464 3453 - ‘ .
098401679292 13) The Hon'ble Supreme Court. in the case referred to above.

apportioned the said posts of Asstt. Commissioners in the ratio of 6: 2:1 to the
Superintendent of Central Excise, Appraiser of Customs and Superintendent
of Customs (Preventive). The posts of Asstt. Commissioner (o the Customs
side were allocated to only Customs though a sizcable number of
Superintendent of Central Excise are engaged for Customs in Land/Sea
Borders not covered under the jurisdiction of Custom Houses. The ultimate
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Sri Rathindra Kﬁmar Sarkar

Shi”ong : racT .
Sri G. K Gangwani result is that while the
Kajkol
Sri P. Somasundaram )
Cochin Superintendents of Customs(Preventive )got promotion to that post in the year
S(j Rajendra Pratap , 1994 have become Asstt. Commissioners in the year 2002.the Superintendents
Chandigarh 4 of Central Excise pronioted in the year 199T are stil] languishing.
g : p b £ e
Sri V. P. Pagare . y
Nosik : C)  The Hon'ble Supreme Court against 1.A.Nos.4.6 &8 in W.P(Civil)

No.306/1988 with W-.P.(('ivil) No.651 of 1997 in the case of All India
Federation of Central Excise vs. Union of India observed that the exercise of
fresh determination of quota between the Central Excise and Customs could
be undertaken. )

Holdia ) .Aﬁcr restructuring in the year 2002 total no.of group B posts under
033 2554 7027 . Cl3li(j have gone up from 7901 1o 12766.0ut of 12766posts.the total no. of
09831034352 : Superintendent of Central Excise is 10501(9437 Superintendent of Central

Excise plus 1064 Superintendents engaged in Customs as Superintendent of
Customs (Preventive)}. 1455 posts of Customs (Preventive) and 809 posts of

g'ﬂm;r;géﬁﬁ«ég P RIES é\p'plrai.scr.s of Customs . While apportioning  the posts of  Asstt.

bbb dl] | —ommissioner, the actual strength of the feeder cadres should have been taken
Sri V. N. Jha’ i nto  consideration and ‘the ratio should come to 132 - I between
Jamsedpur Superintendent of Central Lxcise, Superintendent of Customs and Appraiser
Sri Jitendra Singh , of Customs. |
Ahmedabad -

In view of above position. the Association would like to request your

SriM. S Agharkar good sclf to kindly intervene in the ensuing DPC to be held shortly so that the

Mumbai . Superintendents of Central Excise get equitable and proper justice.
Sri Ramesh Babu

Guntur ' Thanking vou

Sri P. Samuel '

nydrabad

Sri Vimal Kumar ' Yours faithfully,
Meerut

Sri Rabiridra Chhabra (5. Sidsd(:,/;ma)
De'/hi Secretary General
Sri Anand Kishore

Raipur
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Know all men by these Presents that the above named

: ’ ' do hereby
nominate, constitute and appoint Shri e----l‘---é-fﬁmﬂk-ﬁz’-f—’7--ml Ll K N'V/z‘
aand Chor KK &i‘\f}” -Advocate and such of the undermentioned Advocates

v as shall accept this Vakélatnama to be my/our true and lawful Advocates to appear and act
for me/us in the matter noted above and in connection there with and for the purpose to do

A1 acts what soever in that connection including depositing or drawing money, filing in ér
taking out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree |
t.o ratify and confirm all acts so done by'the said Advocates aé miné/oufs to a_ll' intents and '
purposes. In case of non payment of the stipulated fee in full no Advocate will be bound
to appear or act on my/our b_ehalf.' : ' ‘

~ In witness where of I/we here unto set my/our hand this -
ok

day of- J‘ Cloahry %99';2,41‘2)’5

| Advocates .

N.M.Lahiri 1 Sarkar .
~ Prasanta Kumar Barua - - Ashis Dasgupta _
Bijoy Kumar Das - : , - B.M.Buzar Baruah
~ BCDas ' . .~ Nisitendu Choudhury
_' B. Banerjee : A " Manik Chanda '
: ' | . Asit Sarkar
Stuti Deka
S. Sarmah
N. D. Goswami

| . -~ Received from the executant and accepted
And Accepted E '
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Advocate v ¢

. Advocate
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Petitioner '
Versus _ : v ,
_ : : : ' Respondent
- Usiom Tif 9".9(””25"/5* Opposite party _
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